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ST. JOHN AMBULANCE ASSO
CIATION (INDIA) TRANSFER 

OF FUNDS BILL
The Depaty Afbiister pf Health 

(Shrimati Chandrasekhar): I beg to
move for leave to introduce a Bill 
to provide for the transfer of a por
tion of the funds of the St. John 
Ambulance Association (India) to 
the St. John Ambulance Association 
(Pakistan).

Mr. Speaker: The question is: 
“That leave be granted to intro

duce a Bill to provide for the 
transfer of a portion of the funds 
of the St. John Ambulance Asso
ciation (India) to the St. John 
Ambulance Association (Pakistan).”

The motion was adopted. 
Shrimati Chandrasekher: I intro

duce the Bill.

•DEMANDS FOR SUPPLEMEN
TARY GRANTS—Contd.

Mr. Speaker: The House will now 
proceed with the further discussion 
and voting on the Demands for Sup
plementary Grants in respect of the 
Budget (General) for 1955-56. The 
total time allotted for this discus- 
sitMi is 5 hours of which 1 hour and 
34 minutes have been availed of and 
the balance of 3 hours and 26 minutes 
is now available.
D e m a n d ; No. 61— ^Misc e l l a m o u s  D e 
p a r t m e n t s  AND EXPENDITURE UNDER 

THE M in is t r y  o f  H o m e  A f fa ir s  

Mr. Speaker: Moti9n moved:
**That a supplementary sum not 

exceeding Rs. 6,62,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
81st day of March, 1956, in respect 
of ^Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs'.”
I will just read the numbers of cut 

motions wihich the hon. Members

have intimated to be moved. Hon. 
Members will be kindly attentive 
and check the numbers;

Cut motions Nos. 8, 9, 10, 11, 12, 13, 
16, 25. 32 and 33.

Expenditure on supervisory staff

Shrl N. B. Chowdhury (Ghatal): I 
beg to move:

“That the demand of a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
•Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 50,000” .
Language policy of Government

Shrl Ramachandra Reddi (Nellore): 
I beg to move:

“That the demand of a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
•Miscellaneous Departments and 
Exi>enditure imder the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

Delay in constitution and composition 
of Official Language Commission

Shri Raghavachadl (Penukonda): I
beg to move:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
•Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

Discrimination in grant of relief and 
method of selction 

Shri N. B. Chowdhary: I beg to 
move:

“That the demand of a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

•Moved with the recommendation of the President.
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Policy of relief granted 
Shrl Ramachandra Beddi: I beg to 

move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
‘Miscellaneous Departments and 
Expenditure imder the Ministry of 
Home Affairs’ be reduced by 
Rs. 100 ”

Inadequate representation given in 
the Commission to non~Hindi~ 

Speaking areas
Shri VaUatharas (Pudukkottai): I

beg to move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
*Miscellaneous Departments and
Expenditure under the Ministry of 
Home Affairs  ̂ be reduced by 
Rs. 100.”

Working of Official Language Com
mission

Shri Kamath (Hoshangabad): I
beg to move:

“That the demand for a supple
mentary grant of a smn not ex
ceeding Rs. 6,62,000 in respect of 
^Miscellaneous Departments and
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

Policy of introducing Hindi as Official 
Language

Shri VaUatharas: I beg to move;
‘That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
*Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ lie reduced by 
Rs. 100.”

Official Language Policy 
Shri N. R. Manlswamy (Wandi- 

wash): I beg to move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
•Miscellaneous Departments and 
Expenditure under the Ministry of

Home Affairs* be reduced by 
Rs. 100.”

Delay in the Constitution of Official 
Language Commission

Shri B. D. Shastri (Shahdal-Sidhi): 
I beg to move:

“That the demand of a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
•Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs* be reduced by 
Rs. 100.”
Mr. Speaker: All these Cut motions 

are now before the House.
Shri Vallatliaras: We have saved

half an hour in the time allotted so 
far, for the discussion of the three 

. items before and since the present 
item is an important one, I beg to 
submit that this an hour may 
be added to this. I do not want any 
time in excess of 5 hours, but the 
time saved may be allotted to this. 
Instead of 45 minutes, it may be 1 
hour and 15 minutes.

Mr. Speaker: The whole of the 
time is not going to be extended; I 
have no objection and the House 
may as well agree to it But later 
on, another request may come saying 
that that Demand being important, 
more time should be allotted to it. 
Therefore, when you utilise the time 
that, is saved now, it is taken for 
granted that no additional time will 
be given at the end and the whole 
thing will be finished within 5 hours.

Shri Kamath: May I in support of 
the demand made by my friend, Mr. 
VaUatharas request that this demand 
may be taken last and other Demands 
may be taken up now? I request you 
to consider it» because this is an im
portant Demand and all the time that 
remains at the end may be devoted 
to this particular Demand. Other 
Demands may be disposed <rf first.

Mr, Speaker: I have no objection 
to that, if the House is agreeable. 
But does the hon. Member imder- 
take to see that no extension of time 
is asked for the other Demands?
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Shii Kamath: I assure you I will
not ask.

Mr.' Speaker: So, we might keep
this pending at this stage and we 
may take up the other demands. 
There are no cut motions to Demand 
No. 115.

Shri Vallatharas; There is Demand 
No. 107.

Mr. Speaker: Yes. Demand No. 107 
refers to charged item, and the con
tents can be discussed in the House. 
If anybody wants to have any discus
sion, I am prepared to allow it.

I think the better course will be 
to dispose of the Demands in res-' 
pect of which there are no cut mo
tions. After that, we will take up 
the other :

I^M A ND  No. 115—C a p it a l  O u t l a y  o n  
C u rr en c y

Mr. Speaker: There are no cut
motions to this Demand. I will put 
the Demand to the vote of the House.

The question is:
"That a supplementary simi not 

exceeding Rs. 1,32,63,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1956. 
in respect of ^Capital Outlay on 
Currency*.”

The motion was adopted.

Mr. Speaks: We will now take tip 
tfOier JXsrauOs in sespect of w3ilch 
there are eut motions. Demand No. 
119-
D e m a n d  No. 119—O th e r  C a p it a l  
O u t l a y  o p  t h e  M in is t r y  o f  F in a n c e

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 1,000 be granted to 
the President to defray the char
ges which will come in course of 
payment during the year ending the 
31st day of March, 1956, in respect

of ‘Other Capital Outlay of the 
Ministry of. Finance’.”
There are some cut motions. The 

following cut motions have been in
timated.

Cut motions No. 17̂  18 and 36.
The time allowed for this Demand 

is 45 minutes.
The Minister of Home Affairs 

(Pandit G. B. Pant): What about
Demand No. 61?

Mr. Speaker. We are taking it at 
the end, after disposing of all the 
other Demands., The time allotted 
to Demand No. 61 is 45 minutes, but 
a request was made that the time 
should be extended and then a pro
posal came that it might be left to 
be taken up at the end, so that we 
may have more time for discussion.

Pandit G. B. Pant: So, the time is 
somewhat indefinite. I hope it will 
not go on interminably.

Shri C. D. Pande (Naini Tal Distt. 
cum Almora Distt.—South-West cum 
Bareilly Distt.—North): The time is
limited to l i  hours.

Mr. Speaker: The time granted is 
limited.
Disapproval of PoUcy of allowing 
foreign capital to come through pri

vate enterprises and sources 
Shri N. B. C^owdhury: I beg to

move:
**That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 1,000 in respect of 
*Other Capital Outlay of the Minis
try of Finance* be reduced to Rs. 1.” .

Mode of transactions
Shri Bamachandra Beddi: I beg to 

move:
‘That the demand for a supple

mentary grant of a ,tum not ex
ceeding Rs. 1,000 in respect of 
‘Other Capital Outlay of the Minis
try of Finance* be reduced by 
Rs. 100.”
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Relative advantages of Indian mem
bership in International Finance Cor

poration
Shrl N. R. Mmiiswaiiiy: I beg to

move:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 1,000 in respect of 
‘Other Capital Outlay of the Minis
try of Finance’ be reduced by 
Rs. 100”
Mr. Speaker: Cut motions moved:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 1,000 in respect or
‘Other Capital Outlay of the Minis
try of Finance’ be reduced to 
Rs. 1.”

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 1,000 in respect of
‘Other Capital Outlay of the Minis
try of Finance’ be reduced by 
Rs. 100.”

“That the demzmd for a supple
mentary grant of a sum not ex
ceeding Rs. 1,000 in respect of
‘Other Capital Outlay of the Minis
try of Finance’ be reduced by 
Rs. 100.”
Shri N. B. Chowdhary: I have

moved my cut motion No. 17 to this 
Demand. This Demand relates to a 
new item. The Government of TnHin 
have decided to become a Member of 
the International Finance Corpora
tion and this body is going to be mi 
affiliate of the International Bank for 
Reconstruction and Development.

“In' association with private inves
tors, it will assist in financing the 
establishment, improvement and ex
pansion of productive private enter
prises which would contribute to the 
development of its member countries. 
Secondly, it will bring together in
vestment opportunities, domestic and 
foreign private capital and experien
ced management and thirdly, it will 
seek to stimulate and to help create 
conditions conducive to the flow off 
private capital, domestic and foreign 
into productive investment in m^n« 
ber countries.”

[Mr. Deputy-Speaker in the Chair]

We have made it clear time and again 
that we are opposed to private foreign 
investments in our country. We have 
made it clear also that we do not 
oppose external assistance as suc^ 
But, this assistance should come, il it 
is to come at all, without any strings. 
Here, the main emjAiasis is on the 
word ‘private’. If private capital is 
allowed to come from foreign big , 
capitalists 2md form a sort of ctH n - 
bine here wiih Indian big business, 
it will create so many difiUrulties. If 
We analyse the shares of the diffe
rent countries which are already 
members of the World Bank, the 
countries that might be member coun
tries and shareholders in respect of 
this intedBrteiwial Knance Corpora
tion, we find that the U.SA.
and the U.K. will hold about 
50 per cent, of the shares. The 
U.SA. will have 35,168,000 dollars; 
the UX. will have 14,400,000 dollars. 
India’s share wiU be only 4,431,000 
dollars. This shows that just like 
the World Bank, this affiliate would • 
idso be largely dominated by the big 
imperialist countries, and by their 
individual private investors. This 
organisation will also be dominated 
to an extMit by these big coxmtries. 
In India we certainly want rapid 
industrialisation. For that, we want 
the private sector also to contribute 
its part By our being a member of 
this International Finance Corpora
tion, we find that some loan capital 
would come. The one good point 
that I find here is that there would 
be one restriction as it has been 
stated in the memo, of this Finance 
Corporation. They should not have 
any share capital or participate 
in the management of the con
cerns, in which they may have 
some stake. The main point is that 
the Capital ipgld  not come through 
negotiations %fSi the Grovemment of 
tiie member countries; but capital 
would come cBrect to the private con
cerns here. Private investors here 
would have an opportunity to 
combine with the big business outside. 
The object of this Knance Corpora-



15393 Demands for 27 SEPTEMBER 1955 Supplementary Grants 15394

[Shri N. B. Chowdhury] 
tion, according to item 2 of its pur
poses is to bring together investment 
opportunities, domestic and foreign 
private capital and experienced 
management. This sort of unholy 
marriage which this match-making 
body is going to achieve through this 
organisation may create difficulties for 
us in various ways.

First of all, there are private 
foreign investments in our country. 
They will exert a great influence on 
our economy. Generally in some 
coimtries, they pay high dividends, 
Here also if we accept this foreign 
cc^ital and allow them to invest 
their money along with private capi
tal here, these private concerns 
would generally expect higher divi
dends. That would be one difficulty 
when we are trying to impose cer
tain restrictions on the dividends oT 
companies. Secondly, whenever fore
ign capital comes in a sufficient qan- 
tity, foreign investors would demand 
some sort of an assurance from the 

. Government that there should be no 
nationaUsation. We have seen in the 
case of the Oil Refineries and such 
other concerns that they have got a 
clear assurance through their agree
ment that there is not going to be 
nationalisation for a period of 20 years 
or 25 years. Whenever foreign capi
tal comes in sufficient quantities, they 
would try to get such an assurance 
from the Government. In a planned 
economy which we are going to have 
in this country, we would certainly 
expect that at least in regard to cer
tain basic industries, Government 
should have the power to nationalise 
those concerns whenever they think 
it necessary to do so. But, if we 
allow private foreign capital to flow 
in in this way, naturally these will 
be a great handicap so far as nationa
lisation is concerned. Keeping all 
these things in mind, we think that 
we should raise certain issues so far 
as our participation in this Finance 
Corporation is concerned. I would 
like to know from the hon. Minister 
whether there would be any obliga
tion on the part of this Ck>rporation

to consult the member Government 
with regard to the investments that 
they will allow through private capi
tal here. There is a provision in the 
articles of this Finance Corporation 
that if the Government of the mem
ber country opposes any such invest
ment, they will not allow such an 
investment. I would like to know 
whether that would apply only in the 
case of capital which will be given 
as a loan by the Corporation itself or 
whether that would apply also to 
cases of foreign capital investors who 
would, without consulting the Gov
ernment of the member countries, 
combine with private investors in this 
country. That position has to be 
clarifled.

Nowadays we find that by having 
huge foreign investments we are 
likely to run the risk of being influen
ced to a certain extent by such coun
tries or by such investors. Recently, 
we have seen in connection with oil 
in Iran, and in certain Latin Ameri
can countries how foreign invest
ments are creating trout»le in those 
countries. Whenever their interests 
are touched in any manner, whether 
it is in British Guiana or Argentina 
or Iran, they create trouble in the 
coimtry. Whenever we decide to 
allow foreign capital to come to our 
country, we should be on our guard, 
and consider whether by our doing 
so we are not running this risk. We 
oppose the investment of private 
foreign capital although we have no 
objection for any loan capital being 
given to some concerns in the pub
lic sector or even in the private sec
tor. If it is given to the private 
sector, it must come through negotia
tions with the Government and also 
as a loan capital and not as invest
ment capital. These are the observa
tions that we want to make in this 
connection.

There is another point that I want 
to make out, and that is with regard 
to privileges and immunities Like 
the World Bank, this affiliate will 
also enjoy immunities and privileges. 
They have, of course made it clear
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that these immunities would not ap
ply to the concerns to which they 
may give loans or in which they may 
have some stake. They will apply 
only to the oflaces and organisations 
of the Corporation. Suppose in 
India they start an office or they 
have some organisation. In that 
case, it is doubtful whether we have 
any power to take effective control 
with regard to such organisations 
and offices. Since it concerns the 
private sector, suppose some smuggl
ing or blackmarketing goes on con
nected with this organisation, then I 
doubt whether we will have the 
power to search the houses connec
ted with this organisation. So, all 
these questions arise in connection 
with the grant of immunities and 
privileges. So, we have to be clear 
on this point also.

Shrl N. R. Muniswamy: I am very 
happy to know that we have become 
a fulfledged member of the Interna
tional Finance Corporation which is 
supposed to be affiliated to the Inter
national Bank for Reconstruction and 
Development.

We have been supplied with cer
tain details in this connection by the 
Minister of Finance but they are 
meagre. So, I would like to get 
some clarification from the hon. 
Minister as regards the relative ad
vantages of our becoming a member 
of this corporation.

It is said that we have to pay about 
Rs. 211 lakhs and the payment has 
to be made in the month of Novem
ber. It is not going to be an alto
gether new investment. As a matter 
of fact, we are saving a lot of money 
from other grants, so this is only a 
token demand.

What would be the borrowing power 
of India if it becomes a permanent 
member of this corporation, the num
ber of times that it will be able to 
draw loans? We are not given any 
data regarding this so that we may 
pay attention and make suggestions.

As aregards these offices that are 
to be held in the Board of Governors, 
Board of Directors etc., I would like

to know whether the Government of 
India also will be represented on the 
Board of Directors and Governors, 
whether they have got any right to 
nominate any representatives, or whe
ther the directors have to be elected.'

Details about this and borrowing 
capacity of India have to be given 
so that the House may be in a better 
position to judge the relative merits 
of our becoming of this corporation.

The Minister of Revenue and 
Defence Expenditure (Shri A. C. 
Guha): The main point mention
ed by Shri N, B. Chowdhury 
was that foreign private inter
est will come into this country 
and will do some mischievous things 
in coUusioo with the indigenous pri
vate capi^iksts. I think that if he 
had read the literature circulated to 
the Members, he would have found 
it stated there that no investment 
would be made without the sanction 
of the Government of the coimtry 
concerned. This means that in every 
case this corporation will first ask 
the Government of the country con
cerned whether they have got any 
objection, or whether they would 
like a certain investment to be made. 
Only then the investment will be 
made. It is not—as he has appre
hended that in particular cases the 
Government goes out of its way to 
raise certain objections regarding the 
investment, and then it is withheld. 
That is not the position. In every 
case of the corporation would consult 
the Government of the cduntry con
cerned before making the investment.

Another point he made was that 
there should be only loan capital, and 
not investment capital, that is not 
equity capital. I think that is not 
position as yet. This corporation will 
give loan capital, ai^ not investment 
capital. It will not participate in 
share capital.

Shri N. B. Cliowdlinry; One of the
objects mentioned is tp, bring together 
investment opportuni’̂  of domes
tic and foreign private capital and 
experienced management.
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Shn A. C. Gnba: I am coming to 
(hat.

He has mentioiied something about 
the special privSeges or immunities 
that may be enjoyed by these inves
tors. i  would like to draw his atten
tion to the foreign investment policy 
declaration of 6th April, 1949. There 
he will find it stated that ^diatever 
foreign capital comes into India will 
operate jiKt as Indian capital, under 
the same conditions, and they will be 
liable to the same control and condi
tions that may be imposed on Indian 
capital.

He has particularly raised the 
question of dividends. I think it 
has been stated in that policy dec
laration that foreign interests would 
be permitted to earn profits subject 
OR ly ta regulations common to all 
They will not enjoy any particular 
and ^ecial immunity from the con
trols and regulations that the Gov
ernment may impose on Indian in
vestments. There are other things 
also in that statement which I hope 
he will read; and then all his mis
givings about this point will be 
removed. It is definitely stated there
in that foreign companies will have 
to conform to the general require
ments of the industrial policy of the 
country, ©nd that as far as possible 
they will train Indian personnel and 
employ them. Moreover, this point 
would apply particularly to those 
industrial concerns which will be 
managed by foreign investors, where
as it has been clearly stated that this 
corporation will not open or unaer- 
take the management of any concern 
here. It will supply the loan capital 
either from its own funds or arrange 
loans through foreign private inves
tors. So, there is no questicm of their 
coming into the management of any 
concern through this carpcnration.

He has just now raised one point 
regarding the objects mentioned in 
page 3 of the literature: viz. (b) ser
ving as a clearing house to bring to
gether investment opportuniti® of 
domestic and foreign private capital 
and experienced management; a&d

(c) creating conditions conducive to 
productive investment of private 
capital. I think the conditions that 
have been put here would rather be 
in conformity with his own ideas. He 
is very much afraid of the unholy 
marriage between foreign and Indian 
investment or Indian capitalists. 
These two conditions would rather 
remove such possibilties, at least they 
would make such possibilities more 
difficult. The corporation may act 
as intermediaries to bring certain 
foreign investors in contact with the 
Indian industrial concerns, and that 
will be done in consultation with the 
Government. No investment through 
this corporation will be made with- 
oirt previous consultation with the 
Government So, there cannot be 
any underhand arrangement between 
Indian and foreign investors. If the 
corporation undertakes this thing, it 
will be done through the corporatiwi 
and with the previous consultation 
of the Government.

He has also referred to certain 
immunities to be enjoyed by this 
corporation. The corporation as such 
would not enjoy any financial or 
economic immunities. But the em
ployees of the corporation, just as the 
employees of any other U.N.O. body, 
will enjoy certain diplomatic immuni
ties. That has got nothing to do 
with the economic or financial policy 
of this Corporation or of the Govern
ment of our country.

Shri N, R. Muniswamy has men
tioned about the appointment of 
directors. I think this will be done 
by the shareholders. So, there is 
nothing particular to be worried about 
in regard to this matter. In the 
International Bank for Reconstruc- 
t»n and Development and the Inter
national Monetary Fund also, we 
have been playing some useful part, 
and we have been getting some 
benefits out of these things. Similarly, 
I hope our country will get some 
benefit from this Corporation also. 
It will be beneficial not only for our 
national interests but for the inter
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ests of Some neighbouring countries 
as well. It will cater particularly 
to the backward countries. 1 think 
most of Uie Asian countries may be 
considered to be backward count
ries as regards industrial progress. 
So, we expect that this Corporation 
will do some good to the Asian 
coimtries and other backward coun
tries.

1 am rather glad that Shri N. B. 
Chowdhury has not raised any objec
tion to foreign capital being impor
ted as such. That shows that my 
hon. friends opposite have accepted 
the position that foreign capital is 
necessary for the industrial develop
ment of our country and for the 
implementation of the next Five 
Year Plan.

Shri N. B. Chowdhury; We have 
no objection to loan capital.

Shri A. C. Gnha: It may be loan 
capital, and also share capital. But 
thb> Corporation will supply only 
loan capitaL

I think I have replied to all the 
points that have been raised, and I 
hope the House will now be pleased 
to pass the Demand.

Shri N. B. Chowdhary: I would
like to have some clarification on 
one point. From our experience of 
the first three years of working of 
the First Five Year Plan, we find 
that the private sector here did not 
invest even half the amount, that 
was expected of them. I think they 
invested only Rs. 96 crores, whereas 
they were expected to invest as 
much as Rs. 230 crores during the 
Plan period. So, they did not come 
to our expectations.

In the Second Five Year Plan, 
again we are talking about an invest
ment of about Rs. 750 crores in the 
private sector. From our past ex
perience, we feel that the private 
sector here, even if they make the 
best of efforts, may not invest so 
much. That is what we feel judging 
frcrni the experience we have got of 
their investing capacity or their will
ingness to invest etc. We therefore

lear that there is likely to be a large 
quantum of foreign private invest
ment capital. Would Government 
clarify this position and tell us whe
ther the remaining amount will 
come entirely from foreign investors, 
and if so, how much as loan capital 
and how much as private investment 
capital?

Shri Ramachandra Beddi: In para 1 
of the footnote under this Demand, 
we find that mention is made of the 
Dratt Articles of Agreement of the 
Corporation prepared by the Bank, 
and it is stated:

“According to the D r ^  Articles 
of Agreement of the Corporation 
prepared by the Bank the purpose 
of the Corporation is to further 
economiit development for encou
raging the growth of productive 
private enterprise in membei 
countries, particularly in the less 
developed areas.”
I do not see any reason why a 

copy of the Draft Articles of Agree
ment of the Corporation could not 
have been placed before this House. 
And it will not be too late, though 
the amount will be sanctioned to 
Qovemment, to place a copy of the 
Same on the Table of the House so 
that the House may be enlightened 
on the matter.

When Government are going to 
contribute an amount of Rs. 2*11 
crores, the House must be informed 
as to what the Draft Articles of the 
Agreement would be, and to what 
extent there will be future commit
ments on behalf of this Government.

Shri A. C. Gnha: I think that stage 
has not yet been reached. We can 
only say that we shall consider the 
suggestion made by the hon. Mem
ber to place a copy of the final 
Agreement on the Table of the 
House. We have not yet received 
the final Agreement. That is my 
information.

As for the point raised by Shri 
N. B. Chowdhury, I do not think his
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estimate about the performance of 
the private sector under the First 
Five Year Plan is qxiite correct.

Shrl N. B. Chowdhnry: That is
what I find from the Progress Re
port of the First Five Year Plan.

Shri A. C. Guha: I have also got 
before me here the figures. But my 
impression is that his estimate about 
the performance of the private sec
tor is not quite correct, so far as the 
working of the First Five Year Plan 
is concerned.

As for the future, it is not possible 
for me to say how much will be the 
gap between the target and tiheir 
performance, and what portion will 
come from foreign investment. It is 
not possible for me to give any idea 
of that now. But I can give the hon. 
Member this assurance that any in
vestment coming from the Corpora
tion will not hold majority shares in 
any industry and will not have the 
management in its control. I think 
that will satisfy the anxiety of the 
hon. Member in regard to the safe
guarding of the national interests.

Blr. Depnty-Speaker Even with 
respect to this Demand, I feel that 
some more particulars might have 
been given, as was suggested by an 
hon. Member, instead of just supply
ing a cyclostyled copy or a footnote 
in the explanatory memorandum. I 
think this International Finance Cor
poration is a new service.

Shri N. B. Chowdhnry: It was not
there in the Budget.

Mr. Deputy-Speaker: Evidently,
the note that was prepared and cir
culated was at the suggestion of the 
sub-committee of the Business Ad
visory Committee who confined 
themselves only to certain Demands, 
namely Demands Nos. 25, 61, 107 and 
138. But they had ignored Demand 
No. 119.

I would suggest to the hon. Minis
ter that even with respect to Supple
mentary Demands, more exhaustive

memoranda must be attached, instead 
of giving merely some footnotes be
low the Demand. Formerly, for the 
Standing Finance Committee, for 
every new service, many details were 
given, just as if they were presented 
at the time of the Budget itself, so 
as to give hon. Members ah opportu
nity to consider the desirability of 
recommending that Demand.

In this case, a token of just Bs.
1,000 has been asked for. But this 
service may very well involve the 
country and the Government in a 
commitment of Rs. 2 crores and odd. 
Therefore, greater details have to be 
given.

I shall now put the cut motions to 
vote.

Sliri N. R. Muniswamy: I am not
pressing my cut motion No. 35.

Shri Bamachandra Reddi: I am not
pressing my cut motion No. 18.

Mr. Depoty-Speaker: So, I shall
now put cut motion No. 17 in the 
name of Shri N. B. Chowdhury, to 
the vote of the House.

The question is:

“That ther demand for a supple
mentary grant of a sum not ex
ceeding Rs, 1,000 in respect of 
‘Other Capital Outlay of the Minis
try of Finance’ be reduced to 
Re. 1”.

The motion was negatived.
Mir. Deputy-Speaker: I shall now 

put the Demand to vote.

The question is:
“That a supplementary sum not 

exceeding Rs. 1,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March 1956 in respect 
of ‘Other Capital Outlay of the 
Ministry of Finance’.”

The motion was adopted.
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D e m a n d  N o . 138— O th e r  C a p it a l  O u t 
l a y  OF THE M in is t r y  o f  W o r k s , 

H o u s in g  a n d  S u p p l y

Mr. Depnty-Speaker; Motion mo
ved: ^

‘That a supplementary sum not 
exceeding Rs. 1,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March 1956 in respeci 
of ‘Other Capital Outlay of the 
Ministry of Works, Housing and 
Suuply’.”
Hon. Members m§y kindly indicate 

which of the cut motions they are 
moving.

Shri N. B. Chowdhnry: I am mo
ving cut motion No. 20.

Shri Basrhavachari: I am moving cut 
motion No. 21. ,

Shri N. E. Mnniswamy: I want to 
move cut motion No. 37.

Shri Ramachandra Reddi: I want to 
move cut motion No. 22.

Shri Kamath: 1 am moving cut 
motion No. 23.

Mr. Deputy-Speaker; There is one 
other cut motion to this Demand, 
namely cut motion No. 38. That is 
beyond the scope of t ^  Demand, 
and is therefore out of' order.

Disapproval of policy of contribution 
to the public company under private 

persons through preference shares
Shri N. B. Chowdhnry: I beg to

move:
“That the Demand for a supple

mentary grant of a sum not ex
ceeding Rs. 1,000 in respect of 
‘Other Capital Outlay of the Minis
try of Works, Housing and Supply’ 
be reducd to Re. 1” .

Disapproval of policy—̂ undesirability 
of hotel enterprise

Shri Raffhavachari: I beg to move:
“That the Demand for a supple

mentary grant of a simi not

exceeding Rs. 1,000, in respect of 
‘Other Capital Outlay of the Minis
try of Works, Housing and Supply* 
be reduced to Re. 1” :

Need for having a hotel
Shri N. R. Mnniswamy: I beg to

move:
“That the Demand for a supple

mentary grant of a sum not 
exceeding Rs. 1,000, in respect of 
‘Other Capital Outlay of the Minis
try of Works, Housing and Suppljr* 
be reduced by Rs. 100”.

Desirability of Government funds 
being invested in hotel enterprise
Shri Ramachandra Reddi: I beg to

move:
‘That the Demand for a supple

mentary grant of a sum not 
exceeding Rs, 1,000, in respect of 

. ‘Other Capital Outlay of the Minis
try of Works, Housing and Supply’ 
be reduced by Rs. 100*’.

Question of accommodation in New 
Delhi.

Shri Kamath: I beg to move;

‘That the Demand for a supple
mentary grant of a sum not 
exceeding Rs, 1,000, in respect of 
‘Other Capital Outlay of the Minis
try of Works, Housing and Supply’ 
be reduced by Rs. 100”.

Mr. Deputy-Speaker: These cut
motions as also the original Demana 
are now before the House.

Sliri Ramachandra Reddi: Demand 
No. 138 was, first of all, placed be
fore us in a very bland form. Later, 
at the instance of the Sub-Committee 
of the Business Advisory Committee, 
a two-page note has been supplied 
to this House, and even there the in
formation given is very scrappy and 
unsatisfactory. Tlie House would 
have appreciated if the Ministry had 
given fuller details and if the Minis
ter had also placed on the Table of 
the House the memorandum of arti
cles nf association as weU as the



15405 Demands for 27 SEPTEMBER 1955 Supplementary Grants 15406

[Shri Ramachandra Reddi] 
agreement that was entered into bet
ween the promoters of the Asoka 
Hotels and Government. Government 
are now made to commit themselves to 
a contribution of nearly 50 psr cent 
of one crore of rupees which is the 
estimated value of the hotels that are 
going to be built.

Mr. Depntj.Speaker: 25 per cent.

Shri Bamachandn Reddi: That is
the contribution made by way of 
mvestment in shares, but there is a 
further commitment that another 25 
lakhs of rupees wili have to be given 
to these promoters, in case they are 
not able to raise the entire money. 
This is a commitment about which 
much can be said. Usually, in such 
cases when the promoters are able 
to raise money, there is no difficulty. 
But in this case, it does not seem to 
be quite promising that they wiU be 
able to do that. Otherwise, they 
would not have demand another 
25 lakhs of rupees to be lent to the 
Asoka Hotels promoters. That in
volves a commitment of nearly 50 
per cent of the entire amount of Rs. 
1 crore. Further, if shares are pur
chased by Government, there is a 
possibility of loss of interest on these 
^wo items— R̂s. 25 lakhs by way of 
purchase of shares and Rs. 25 lakhs 
by way of loan. This does not seem 
to be a very good enterprise in which 
the Government could afford to pay 
such a large amoimt. If we had had 
the opportunity of reading the terms 
of the agreement between the pro
moters and Government, and also if 
a draft copy of the memorandum of 
articles of association had oeen placed 
before us, it would have been easy 
for us to scrutinise the several clauses 
and tell the Government where they 
are right and where wrong. Unfor
tunately, that has not been done. The 
very manner in which the note has 
'been supplied to us ^ows that the 
Government are fighting shy of tel
ling us that actually is going to be 
done by the Government in this be
half. I was informed that under the

agreement, the promoters are going 
to hold very few shares. Under 
article 10 of the agreement, H. H. the 
Jamsahib of Nawanagar is going to 
hold shares worth about R̂ . l i  laldis 
and Harbanslal Chadda will hold 
shares of the nominal value of Rs. 
1 lakh. The entire contribution of 
these two promoters comes to only 
Rs. 2i lakhs in the total capital of 
nearly Rs. 1 crore. And then these 
two promoters are given the majori
ty voice in the directorate. The 
Government would have only two 
directors, and the other directors 
who are in a majority will be provi
ded by either the shareholders or the 
promoters.

Mr. Depivty-Speaker: Promoters
have got the right to nominate mem
bers of the board of directors?

Shri Ramachandra Reddi: The pro
moters will nominate their directors, 
and probably they will be in a majo
rity—more than the number of Gov
ernment directors. The number of 
Government directors, I am told, 
would be about 2 out of 5 or 7.

Mr. Depvty-SiK^er: Will not the 
company law be applicable in respect 
of voting right according to the 
amount subscribed?

Shri Ramachandra Reddi: We do
not know exactly what the articles 
association are and, therefore, we 
are unable to tell the House or cri
ticise the attitude of the Government, 
in what way they have made all 
these.

Shri A. C. Giifaa: Surely it is a 
joint stock company. It will work 
under the company law.

Mr. Depoty-Speaker: The House
must also know what is the num
ber of directors, what is the accom
modation and aH other details. It i& 
new service. All this might have 
been circulated to hon. Members. 1 
find a note here which is very cryp
tic; it only deals with the financial 
aspect. Being a new service, more 
details regarding the amount of ac
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commodation etc. might have been 
given so as to facilitate hon. Mem
bers to consider it. I am stire the 
hon. Minister will give all that in
formation.

Shri Kamath: What if he does not 
try to give it?

Shri Bamaehandra BeMi: The two 
promoters will have a hereditary 
right to nominate as many as 5 
directors among themselves and Gov
ernment will have only two directors. 
It is very objectionable that such 
promoters should have such heredi
tary privileges conferred on them in 
the matter of appointing their direc
tors.

»Ir. Depoty-Speakw: Hereditary
privileges?

Shri Ramachandra Reddi: The heirs 
of the prmoters also have that right.

Mr. Depaty-Speaker: Are the arti
cles and memorandimi ready?

Shri Ramachaiidra Reddi: 1 do not
know.

The Minister of Works, Honsiiiff 
and Supply (Sardar 3wraa Singli):
They are not yet ready. They are 
still imder consideration. Therefore, 
we have actually come to the House 
at a very early stage.

Mr. l>epnty-Speaker: The hon.
Member is saying that hereditary 
rights are conferred on the promoters; 
their sons, grandsons and so on will 
also have a voice. They may have 
voice as shareholders, but not some
thing like another set of managing 
agents.

Sardar Swran Singii: Obviously,
there cannot be an agreement which 
is not vaild under the Indian Com
panies Act.

Mr. Depaty-Speaker: Has no agree
ment been evolved—even a draft 
agreement—so far?

Sardar Swran Singh: Not about the 
articles of association, but there is an 
agreement between th» promoters 
and Government

Shri Kamath: A copy of that agree
ment may be placed on the Table of 
the House.

Mr. Deputy-Speaker What is th* 
total strength of the directors?

Sardu Swran Singh: That is not 
mentioned there.

Mr. Depaty-Speaker: Will thQ
have Tna-yimiim voice Or 
voice?

Sardar Swran Singh: The Intention 
is to have the number of directors 
anywhere between 17 and 21; but the 
exact number has not yet been fixeo.

Shri Ramachandra Reddi: Govern
ment will have only 2 directors.

1 ^  N. R. MoniswaBy: Only 2 out 
of 17.

SHai Ramachandra Reddi: I wnuld 
like to ask the hon. Member whethet 
there is any article in the memoran
dum of association which runs like 
this:

“To carry on the business of faotel« 
restaurant, cafe, tavern, refresh
ment room, boarding and lodgme 
keepers, licensed victuallers, wme, 
beer and spirit merchants, brewers  ̂
maltsters, distillers, manufacturen 
of aerated, mineral and artificial 
waters and other drinks, purveyors,
caterers for public amusements----
and also places of musem^a, 
recreation, sport, entertainment 
e tc ....”

I do not know what is the policy 
of the present Government with re
gard to giving encouragement to run 
the hotel on these lines. The policy 
seems to be—rather it is pronovmcea 
to be—a policy of Prohibition. But 
these things are going to be provided 
in the hotel, with the result that this 
will be one of those several hoteJs* 
where all sorts of things do happen 
and in which Government themselves 
are going to be a partner and a pany. 
So to what extent the Prohibition 
policy has been kept in mind when
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agreeing to such an article ol associa
tion, I would like to know.

1 pjn.

Then the only excuse for going m 
for a hotel of this type seems to De 
the coming UNESCO conference. I re
member the hon. Minister coming 
before the House for a grant of nearly 
Rs. 30 to Rs. 40 lakhs for constructing 
a very big building in the Queenswa> 
for the purpose of providing accom
modation for these numerous guests 
in the year 1956 when this Conference 
is likely to be held in Delhi. I think 
the construction is already going on 
and we have seen old buildings des 
troyed and new buildings coming up. 
I have not been able to understand 
from the note that has been supplied 
to us as to how many such guests are 
going to come and how many rooms 
are going to be built in Queensway 
and how many rooms are going to 
be made available by the promoters 
of these Hotels in the new Chanakya- 
puri Asoka Hotels Ltd. These are all 
things on which more enlightenment 
is necessary. I should think that it 
is very inadvisable for Government 
to take part in such a commercial 
tmdertaking, especially of running a 
hotel, which is not possible.. How wiB 
the hotel be nm and to what extent 
correct accoimts will be kept there 
and to what extent Government will 
have a controlling voice and control 
over the administration of that parti
cular hotel? We feel—at any rate 
the House feels—that we are making 
a wrong choice in becoming a partner 
in a concern like this. It is. there
fore, .necessary that Government 
should come before this House with 
greater details, after withdrawing, ii 
necessary, the present Demand. It is 
only a token Demand for Rs. 1,000. 
I do not think Government will be 
losers in withdrawing it at this stage 
and coming before this House with 
fuller details at a later stage. I do 
not think the House will be in a 
position to refuse the grant for the 
simple reason that a large majority

of Congress people are here to 
for any such enterprise, though some 
of the articles of association run 
counter to the ideals which they 
profess. It is, therefore, very neces
sary and desirable that we should 
have a complete knowledge of the 
working conditions of this Hotel and 
complete knowledge of the articles of 
association and the agreement they 
are going to enter into, so that the 
House may be able to vote for it with 
a full knowledge of what they are 
going to vote for.

Shri Kamath; I have moved cut 
motion No. 23, that the demand for a 
supplementary grant of a sum not ex
ceeding Rs. 1,000 in respect of ‘Other 
Capital Outlay of the Ministry of 
iVorks, Housing and Supply* be re
duced by Rs. 100.

The project for which the Demand 
has been brought before the House by 
the Minister is, I am constrained to 
say, extremely ill-conceived. It ib 
neither in the private sector nor in the 
public sector that this hotel is sought 
to be built. We in this House are 
handicapped because the Minister 
has not given us all the requisite in
formation that would have helped us 
to discuss this in an adequate mea
sure. But the few words he uttered a 
couple of minutes ago throw a rather 
lurid light in this matter. He said 
thAt out of 17 or 18 directors of this 
company Government will be entitled 
— ît is given in this note supplied by 
the Ministry of Finance on page 2— 
that Government will be entitled to 
nominate two persons only on the 
board of directors of the company. If 
it is going to be a fact, what the hon. 
Minister had just now the hardihood 
to say, is almost ludicrous, as the 
last sentence in the note says:

“The stipulations mentioned 
above would enable the Govern
ment to have adequate and effec
tive influence over the manage
ment and control of the hotel."
It is laughable when out of 18 di

rectors on the board of the company
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Groveniment has got only 2 directors. 
One wonders whether each director 
of the Government is equal to 10 
private or non-official directors so 
that they will make 20 and the others 
16. There was a similar agreement, 
though not on all fours with this, 
some years ago when the Government 
of India entered into an agreement 
with a British firm for the construc
tion of a Prefab Housing Factory, 
and the dice were loaded against the 
Government and there was no penal
ty clause and there were so many 
other defects; finally it became an 
ignominious fiasco. I hope and pray 
that this may not also collapse. So 
far as Government’s participation is 
concerned, I trust Government will 
not ultimately rue the day when it 
took a decision to join this company. 
But, I am afraid the circumstances 
and the provisions of the agreement, 
the contemplated provisions, not yet 
finalised because I understand from 
this note that nothing has been fina
lised, ................

Sardar Swaran Singh: As regards
the articles of association.

Shri Kamaih: Even as regards the 
Agreement itself, most of the clauses 
say this will be done and that will be 
done. If something happens Govern
ment will do this and do that. The 
Minister, to say the least, in fairness 
to the House, should have laid it on 
the Table of the House and supplied 
copies to the hon. Members. What 
is the meaning of treating this House, 
as if it is of no importance whatever, 
in a cavalier and shabbly manner? 
I must protest against the attitude of 
the Government in this.

An Hon. Members: Yes; yes.
Shri Kamath: Thank you; I am

thanking Shri Tulsidas also because 
he is nodding his head. Until and 
unless this agreement is available to 
us, this Demand should be held over. 
As a token gesture from you to the 
House, may I have your ears as well 
as your eyes?

Mr. Deputy-Speaker: I am not do
ing much.

Shri Kamath: You are the custo
dian of the rights and privileges of 
the House, both sides, this side as 
well as that side.

Mr. Deiraty-Speaker: I am sure the 
hon. Member won’t say anything 
which is not relevant. Therefore, he 
need not have my ears.

Shri Kamath: Without hearing me 
how can you judge the relevancy or 
otherwise? I was appealing to you that 
we are very much handicapped in the 
consideration of this Demand, when 
the hon. Minister treats this House in 
a cavalier and shabby manner by not 
placing on the Table of the House 
and making available to us copies of 
the Agreement which the Government 
propose to or has already gone a 
long way in entering into with the 
company. I would appeal to you. Sir, 
that if the Agreement is somewhere 
in the pigeonholes of the Ministry, or 
somewhere near in Parliament House 
this Demand may be held over for 
half an hour or an hour so that we 
may be able to take it up at 2-30. A 
copy of Agreement must be with the 
Minister, perhaps even here he may 
read it if it is not too long and let us 
study it and then make comments. I 
hope you have heard, understood and 
appreciated the point I have made. If 
you agree— t̂he House seems to be 
agreeable— ŵe insist on the agreement 
being laid on the Table of the House. 
The Minister may be directed to brin^ 
a copy of the Agreement and lay it on 
the Table of the House in half an hour 
or so. We may take up the next 
Demand referring to the official langu
age and by the time that is finished we 
may take this up. We are handicap
ped; we do not know what the agree
ment is and we are being asked to 
pass this Demand without knowing 
what the Government has commited 
itself to, with the other partners of 
this company. May I have a ruling 
Sir, before I proceed further?

Mr. Depaty-Speaker: To obviate
any further difficulties, I will request 
the hon. Minister to intervene now, 
and if after hearing a number of 
other Members he wants to say any-
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thing in reply, I will give him another 
opportunity. Therefore, whatever in
formation he has got which he can 
communicate to the House so as to 
influence their̂  decision, he may state 
it I will give him another opportunity 
also to speak if he so desires.

Shri Kamatli: I have not finished
yet.

bit. Depnty-Speaker: I will not allow 
him to speak again on this question 
after the hon. Minister has spoken.

Shri Kamafh: Do you want me to 
speak without the relevant informa
tion that the hon. Minister is going to 
give?

Mr. Depoty-Speaker: Whatever the 
hon. Member is able to speak without 
that relevant information, he may do; 
at this stage I cannot hold it over.

Shri Ragfaavachari: The point that 
is referred for your decision is whether 
Government, when it WFntj this 
House to commit itself into passing 
nearly half a crore of rupees to be 
invested in a private company should 
not place all relevant information be
fore the House. We are now asked to 
do that without having the material 
which the Government is in posses- 
sic'n of.

Mr. Depaty-Speaker: What has
Happened is this. This matter was 
taken up by the Business Advisory 
Committee and they were not satisfied 
with a mere short foot-note just app
ended in the printed book which has 
been circulated to hon. Members. In 
answer to that, a more detailed state
ment of the commitments so far as 
the financial aspect is concerned, is 
given here. Naturally, h<Hi. Members 
want to know how far it will be use
ful, whether the private accommoda
tion here is not available, how far 
Government intervention will be use
ful, and so on and so fwrth. These 
are things which will influence the 
mind of the House one way or the 
other. I expected that those details 
would have been given in a note of^us

kind, but they have not been given. I 
do not want to hold it over. I will re
quest the hon. Minister to giv« all 
the information that he has in his 
possession. Shri Kamath will no! 
have another opportunity to speak 
later on in this connection.

Shri Raghavachari: The point is
this. Is it not the privilege of this 
House to demand from the Govern
ment that they should give the materi
als which they have in their possession 
and which is necessary and absoljte’y 
relevant for making up our minds in 
this matter? They have referrei iT' 
this note to an agreement entered into 
with some parties. That agreement 
miist be placed on the Table of the 
House and made available to us. We 
cannot be asked to do things in dark
ness. As the Telugu proverb says, 
even if you have to throw away into a 
gutter or into a stream, count it and 
throw. Let us have this information 
whether we throw it in the gutter or 
in some place where we can put our 
hands and get it back.

Mr. Depaty-Speaker: Order, order. 
Now the responsibility is cm both sides. 
Whatever they thought necessary to 
influ^ce the decision of House, 
Government have given it by way of 
a memorandum. The original memo- 
randuzn is a short one and the de
tailed memorandum relates to financial 
commitments. As soon as the Demand 
was read out, it was open to any hon. 
Member to say that the hon. Minis
ter must move his motion, give such 
and such material and convince ‘&e 
House as to why we should pass the 
Demand. In this case, when I placed 
the Demand before the House, hon. 
Members kept quiet and thought that 
it was only the burden of the Chair 
and the hon. Minister. If hon. Mem
bers are not satisfied with any memo
randum that is given or any statement 
that is given, in spite of even these 
statements—one is printed and one is 
typed— r̂unning over 100 pages hon. 
Members might say that something 
else is wanted. There are two ways. 
Let them not merely hang upon this.
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We cannot go on adjourning fr«m 
day to day. It is open to the House to 
say 'let the hon. Minister who moves 
his motion satisfy us on these points.” 
We had an opportunity to ask him 
then. If any hon. Member raised this 
point then, I would have asked the 
hon. Minister to speak in the first in
stance, give his reasons for convinc
ing the House and then the cut 
motions would have been moved. 
Therefore, I am not going to reverse 
this policy merely for Shri Kamath or 
for any other individual. As he is 
alert in other matters, he must have 
brought this to my notice earlier 
in which case the hon. Minister would 
have started with his speech first. 
■^Tiatever the hon. Member can do 

new  he may do. The other Memberis 
will have an opportunity after hearing 
the hon. Minister.

Shri M. S. Gumpadaswuny (My
sore): Let the hon. Minister place be
fore the House whatever material he 
has in his possession at present and if
there are any doubts, questions may 
be put.

Mr. Deputy-Speaker: I have already 
said that, but he will do that a«er 
Shri Kamath concludes. In the middle 
Of the hon. Member’s speech how can 
1 ask the hem. Minister to speak? I 
can ask him to reply if it is a Question. 
But to make a general speech and ob
servations. half here and half there, I 
will have to create a new precedent in 

this House . . . .
Shri Kama^: When once you were

in the Chair in the last Paiiiament. md 
Shri Hare Krushna Mahtab was Indus

tries Minister, in the middle of a dis
cussion you held over the debate till he 

supplied certain figures. I am sorry 
I cannot lay my finger on it now, but 
you yourself were in the Chair and 
you ordered him to furnish the figures 
which were supplied the next day. 
Here I do not want to postpone dis
cussion till the next day, but only 
for an hour or so,

Mr. Depnty-Speaker: The hon. Mem
ber will confine himself to the other 

and Shri Raghavachari wtU pro

baby start with the bt^ks and mor
tar, accommodation etc.

Shri Kamath: I hope this will not
be a precedent.

Mr. DOTty-Spodier: With reject
to Supplementary Demands, wherever 
there is a new service, the literature 
that is supplied must be as full as in 
the case of any Demand which is 
brought into existence or put into the 
budget for the first time. That must be 
the course adopted. Mere cryp^  
statements will not do. For all such 
new services, the Minister must start 
with a speech and explain to the House 
as to why he comes forward with a 
new serv’ice. Thereafter, hon. Mem
bers w-ll follow in the debate. This is 
the normal rule.

Wherever, of course, in the iaterval 
new points ans^ the Minister wiU try 
and get such ofther |jĵ tennatioB as may 
be necessary, withdut uitilmssarily 
taking up the time of the Hou» or 
adjourning the House. ^

Now I will request the hon. Minuter 
to speak after Shri Kamath concludes.

Shri Kamath: You have appre
ciated our difficulties and given your 
ruling on the question.

Mr. Depaty-Speaker: Hon. Mem
bers also will be alert. If the Minister 
does not speak in the first instance, 

and if they want some elucidation 
without which they cannot speak, they 
will ask for the Minister to speak 
first.

Shri Ramachandra, Beddi; I have 
got an explanation to give If the hon. 
Minister gave any indicaticm that he 
wanted to move this motion and speak 
upon it, I would not have risen. When 
I found that there was no such obser
vation or attempt, I had to get up.

Mr. Depnty-Speaker: The hon. Minis
ter is thoroughly satisfied with the 
material he has placed before the 
House. If no discussion takes place, 
he will ask me to put it to vej .̂ The 
hon. Member who now rati^ this 
difficulty must have thought of it ear
lier and said **What are wis speak



[Mr, Deputy-SpeakerJ
on? Let the hon Minister tell us what 
it is all about.** Then I would have 
asked him to speak first. Whichever 
bon. Member has lost that ( ;̂>portunity 
has lost it. Let him wait for the 
next.

Shri Kamath: Take the notes pre
pared by the Finance Ministry. I do 
not comprehend the purport of sub
paragraph (vi) on page 2 of the notes. 
With all these handicaps and with only 
two directors out of 18, which Govern
ment has satisfied itself with. Govern
ment still thinks that the Board of 
Directors will give their fullest consi
deration to the suggestions made by 
the Government regarding the schedule 
of requirements for the hotel. Unless it 
be that all non-govemmental directors 
are pliable, and are also in the pocket 
of the Government, 1 fail to see bow 
Government will have the deciding 
voice in the management of the hotel 
with 15 or 16 directors ranged against 
only two from their side. Government, 
I think, by this sorry deal will help to 
repeat more or less the blackmarket 
tariffs, profiteering and other things 

that are prevalent in some hotels in 
New Delhi. I remember that the 
Imperial Hotel once charged as much 
as Rs. 95 for one night only, during the 
time of the last Parliament.

An Hon. Member: Rs. 175.

Sliri Kamath* Now, i>erhaps it has 
gone up. A question was put in the 
provisional Parliament. After that, I 
believe there was some sort of a con
trol Imposed on the rates but that 
control does not work. I learn fnwn 
somebody who stayed there, in the Im
perial Hotel recently, that he has had 
to pay Rs. 135 or Rs. 145 for a single 

night for a room—not for the mess, 
not for the food—but only for the
room. I am afraid it is going to be re
peated in the case of Chanakyapuri 
hotel. Poor Chanakya has been asso
ciated with it. His name is being 
associated. Great immortal Chanakya is 
being dragged into this xnire. I am 
afraid it will bring discredit to his 

name.
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Mr, D^ty-Speaker: I do not know; 
hon. Members may know much better 
than I do. In Canada there are two 
systems—one maintained by the State 
and the other by the railways. AU 
along the railway line—about 1500 
miles—in every important city th^e 
is a hotel run by the railways and on 
the other side, the other half of that 
system, it is run by the Government 
by itself. It runs a hotel all along 
the route. There are hotels with U 
storeys and with accommodation for 
1200 guests. They are run there. 
Therefore, there does not seem to be 
something inherently wrong in this 
proposal; it is only a question of how 
far it will be worked properly.

Shri Kamath: Your suggestion is
very helpful. I did not know about 
this at all. You have thrown light 
upon this matter so that I may under
stand this problem. I would suggest 
as a natural corollary that there 
might be two hotels in Chankyapuri.

Mr. Depoty>SpcsliLer: Not in the
some place. There it was spread 
over 1500 miles.

Slui Kamath: There may be two
hotels—one by the private sector and 
the other conq>letely public sector. 
By healthy competition there will per
haps evolve a I'ia media or modus 
vivindi ultimately for the construc
tion of other hotels. Here it is not 
so. The Government has two direc
tors out of 17-18. How will they 
conitarol this hotel with this scanty 
representation on the board of 
directors? I would suggest that not 
less then 51 per cent of the board 
of directors must go to the Govern
ment. So, so far as this matter is 
concerned, if Government wants to 
control and not allow black-market 
transactions to prevail in this hotel 
also, I for one suggest that the repre
sentation must be increased, if not 
to 51 per cent, at least to some sort 
of a decisive percentage. Tlie first 
part of this note says that Ihe neces
sity for a suitable hotel in New 
Delhi has been occasioned by <be
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increaBe in the number of intematkm* 
al conferences and foreign tourists
that come here............  and all that
Therefore, il is all the more neces
sary that the hotel should be run 
on v e ry  sound lines. Many of these 
conference delegates and others used 
to stay m the Constitution House 
during the last few years.

I know from intimate contact----
ilnterruptions )

An, Hon. Member; Your favourite 
place.

Sbri Kamath: Yes. m y favourite
place. That was my first love.

An. Hon. Member: Last love.

Mr. Depnty-Speaker: Then the
present accommodation is enoc^ ; 00 
accommodation is required. Is it?

Sbri Kamath: I don’t know about
that. I have heard thode foreign 
tourists and distinguished delegates 
complaining about various matters. 
It is however a hostel and not a hoteL 
The question of accommodation in 

New Delhi has assumed tremendous 
importance in recent ye&TS and very 
often Government is hard put to 
accommodate delegates and others, 
in the Constitution House and other 
hostels. • But I must charge the 
Government with the policy of 
favouritism in ths regard in allot
ting accommodation in the hostels.

Mr. Depaty-Speaker: All this is
irrelevant. This is concerned with 
providing additional accommodation, 
how does the manner in which the 
present accommodation is distributed 
arise?

Shri Kamath: If the..accommoda
tion is not properly utilised.........

An Hon. Member: It is nepotism.
Mr. Deputy-Speafcer: If the ques>

tion is one of preference the hon. 
Member may say that this category 
ought not to be allotted. There is 
no question of nepotism coming into 
this however relevant it may be 
elsewhere.

Sbri Kamath: Members of Parlia
ment are not given more than one or 
two rooms but persons who are 
neither Members of Parliament* nor 
Government officers are allott^ 4-5 
roomsk

Shri Kamath: If a new holel is
built, it must be built on sound linas 
and run on sound lines. Therefore, 
I suggest that this agreement that 
has been entered into or is b^&g 
sought to be entered into with the 
company sdiould be...................

Mr. Deputy-Speaker: The hon.
Member has exhausted the time
limit for the entire Demand.

Shri Kamath: I am finishing in 
half a minute. The agreement is 
antithetic and contrary to all their 
economic policy, the high-sounding 

economic policy, that has been pro
claimed in this House and out^e^ 
particularly so after the Avadi ses
sion of the CfHigress last January. 
Here again in this hotel which they 
want to nm for public benefit and for 
the accommodation of foreign tour> 
ists and Gk>vemment conference 
delegates, we see private individuals 
holding the ŵrhip hand and decid
ing voice in the management. If 
Government fails to assert itself by 
modifying the terms of the agree
ment so that Government directors 

may have a decisive control in the 
management and in the affairs 

the hotel, I am afraid that this will 
bring discredit to the Government 
just as some of the projects have dona 
in the past and to whic^ I have refer* 
red.

The Agreement about prefab, hous
es was never laid on the TaUe of the 
House; Members had no opportunity 
to discuss it and examine it. That 

is why it ended in a fiasco. Here 
again, it is repeated. The Agree
ment has not been supplied and we 
cannot criticise or examine it. I 
would suggest, therefore, to the 
Government that the provisions oi 
the Agreement may be read out if 
it is not too long so that we can taka 
notes. Then at least my successoft 
here, the Members who will speak 
after me, will be able to critkise in 
ampler measure than I have done.



15421 Demands /or 27 SKPraMBER 1955 Supplementary Grants

Sardar Swmnm Singli: There are
two aspects that have been stressed 
by the hon Members who have so 
far participated in the debate. One 
important question is as to whether 
there is any real necessity of having 
additional hotel accommodation in 
New Delhi. This ponit has not been 
seriously contested. Yet I migW 
give the information on that point.

The niunber erf persons who visit 
Delhi is increasing year after year. 
The importance of the capital of India 
in the international sphere, political 
as well as commercial, is increasing 
|rear after year and there are a large 
number of visitors to New Delhi.

T h «« was a proposal to hold the 
general session of UNESCO in New 
Delhi and the organisers did same 
screening to find out the available 
hotel acconmiodation which could 
suit the convenience of the types of 
persons who normally are delegates 
to this conference and their investi
gation showed that accommodaticm 
for about 150 persons was available 
in all the hotels in New Delhi That, 
I must confess, when it was mention
ed to the Government, came to us as 
a matter of surprise. It is true 
that large number of hotels are run 
here in New Delhi but the type of 
accommodation and the type of con
veniences provided in those hotels are 
not of such a standard that we could 
put there the delegates who are 
likely to attend these international 
conferences whether they are official 
or otherwise. It was, therefore, 
necessary that we should undertake 
construction of additional accommoda
tion. The number of delegates thai 
are likely to attend UNESCO session 
is to be anywhere between 700 and 
1000 and it is a big gap which can
not Easily be filled.

Again, if this were a case only of 
making available suitable accommoda
tion for delegates to UNESCO there 
would not be a valid argument fa 
su i^rt of undertaknig construction, 
but, otherwise also it has been 
increasingly felt that the hotel accom
modation is really Inadequate not

only for visitors from other countriai» 
but also for a large number of visi
tors from various parts of India. 
They have to come here foa* various 
purposes, conferences official as well 
as non>official or semi-official, and 
when they visit this place there must 
be adequate accommodation.

So far as the Constitution House is 
concerned, the hon. Members of this 
House are fully aware that this was 
constructed years ago as a temporary 
hostel and the building is now almost 
on its last legs.........

Shri M. S. Oamiiadaswamy: It
must be demcdished.

Sai-dar Swaran Singh:___and
whenever I had occasion to pay a 
visit to some of my Member friends 
in the Constitution House they have 
always been complaining----

: Not to me.Shri
Sardar Swarah Singh; . ..  that the 

building is not in a fit condition 
and that it will have to be pulled 
down sooner or later. Actually, I 
should have a complaint against 
Shri Kamath for not affording me an 
opportunity because he has never 
cared to invite me just as other 
friends have done. If he had invit
ed me I would certainly have taken 
the privilege of paying him a visit as 
1 have done to others. ;

Shri Kamath: May I invite hinri
tomorrow?

Sardar Swanui Singh: Therefore, so 
far as the Constitution House is 
concerned it is a temporary accom
modation and the building also is of 
such a natiu-e which cannot last for 
long. Therefore, to Government it 
was clear that certain additional 
iaccommodation had to be constructed. 
It was with that end in view that 
the new Government hostel is being 
constructed on Queensway which was 
referred to by the hon. Member 
from Madras. That hostel is com
ing up and it resulted in certain incon- 
vience to certain hon. Members
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of this House because we had to shift 
them at short notice from the quar
ters they were occupymg. But, I 
am glad to say that we were able 
to provide them with good accom
modation in exchange for the one 
occupied by the Members and that 
hostel building is coming up fast.

So far as the expected accommoda
tion in the Grovernment hostel on 
Queensway, is concerned, it can 
accommodate roughly 200. It may 
be a few more or less but it is not 
going to be very much above that 
number. That will be hardly 
enough to take the present occupants 
of the Constitution House because 
that building will have to be demol
ished sooner or later. The intention 
is to keep the Constitution House also 
going as far as it could and it is 
not the intention that the Constitu
tion House building should be pulled 
down as soon as this new hostel build
ing on the Queensway is construct^. 
But, in the long run it will be n eo^  
jiary to pull down that building and 
to utilise that site either for another 
hostel or for some other government 
building.

What I want really to stress at 
this stage is that the new hostel that 
is being constructed an the Queens
way will be just enough to take the 
occupants of the Constitution House. 
It may be that certain persons who 
are now occupying Constitution 
House may not like to go th^e. For 
them there will be some other accom
modation. But, the total reservoir 
of availi^le hotel or hostel accom- 
modathm will not be ain;Mredab  ̂
increased merriy by the construction 
of the hosted on the Queoksway. 

Moreover, that is going to be a hostel 
and the intention is to regulate the 
tariff In sudk a way so that govern
ment servants and others who come 
on official business to New Delhi may 
be able to find accommodation at 
reascmable rates. That oould also 
afford some relief to the officers who 
are posted to Delhi and who caimot 
jftt accommodation strali^taway. 
Tliey can be housed ir the hostel

temporarily so that they can await 
their turn for getting allotment of 
residential accommodation.

Shri M. S. Gomiiadaswaiiiy: What
about the public? Will the public 
be given accommodation there?

Sardar Swaran Singh: The Mem
bers of Parliament will be entitled 
to accommodation in that hosteL ^ le  
intention is not to run that on a 
c(»nmercial basis. If there are any 
vacant rooms they can be tem por^y 
allotted to public also, but that is 
not intended to compete with other 
hotels.

Therefore, the construction of the 
new Government hotel . in Queens
way does not really materially add 
to the available hostel accommoda
tion in New DelhL It was, thiere- 
fore, necessary that some additional 
accommodation should be made avail
able. It was from that point of 
view that this project of the construc
tion of a hotel in Chanakyiymri was 
undertaken.

Chanakyapuri, as you know, 
is the part of New Delhi wM<^ is 
developing faist Most of the Embas
sies are going to have their buildliiss 
there and their diancelleries and 
embassies are to be lodged in those 
buildings. There is some private 
section in a part of that area but it 
will mostly be occupied by foreign 
ambassadorial staff. Tliat site 
not very far off from the centre of 
governmental activity and the location 
cf a hotel there was, therefore, a 
necessity. It has not yet become 
very popular and therefore some sent 
of help was necessary to initiate a 
project of this magnitude.

Shri Kamafli: Adequate transport
also must be provided.

Sardar Swann Siagli: You, Sir, 
were asking as to what is going to 
be the probable accommodation In 
that hotel. The intention Is—«uV- 
ject to the details of ardiitecture 
which will ultimately govern the 
exact figure—to have accommodation 
for persons ranging from 350 to 400 or
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[Sardar Swaran Singh]
so. So, it is going to be a tairiy 
big hotel with all the modern 
amenities which are normally to be 
found in hotels of that type.

Shri Kamath: Air-conditioning and 
all that.

Mr. Depnty-Speaker: How many
storeys will there be?

Sardar Swaran Siii|^: It is go
ing to be a multi-storeyed building.

Shri T. S. Ytttal Rao (Khammam): 
How many storeys will there be 
actually?

Sardar Swaraa Kngli: 7 to 8
storeys there will be.

Shri VallaOians: Has the plan of 
the pn^>osed building been i»nqwred?

Sardar Swaran Singh: Yes. Ten
tative plans have been prepared with 
regard to this* building and such of 
the hon. Members as are interested 
to have a look at them are most 
welcome. The plans can be shown 
to them, but 1 am sure the time of the 
House need hardly be wasted about 
those ar^iitectural or thfngR
of that nature.

We will come toShri
your Ministry.

Sardar Swaraa Staifli: That is a
public place. I was saying that the 
accommodation in this new hotel is 
going to be of the order of 350 to 
400 persons. So much with regard 
to the need for a hotel of this nature.

The second point about whi^ 
some concern has been ezprased by 
the hon. Members is the terms of 
the agreement. It is true that the 
detailed agreement has not been 
placed on the Table of the Lok 
Sabha, but the essential points have 
been given in this note which has 
been circulated on the recommenda
tion of the Business Advisory Com
mittee. I would particularly draw 
the attention ot the hon. Members 
who have criticised this agreement 
to paragraphs 4 and 5 of this note. 
It is provided there ^ t  all in^MTt- 
ant matters involving policy affect
ing the financial position of the

company shall be dedded by ihm 
Board of Directors with the prior 
approval of the Government for 
which a suitable provision will be 
included in the memorandum and 
articles of association of the company. 
Therefore, that part of the criticism 
where it was urged that the pres
ence of just two directors on tiie 
Board of Directors will not really 
have the effect of exercising any effect
ive control over the management or 
the- functioning of the hotel is 
not really a very valid one. If 
all important matters involving 
policy affecting the financial position 
of the company have to come to 
the Gk>vemment for prior ap|»x>val, 
then I submit that so far as the 
control of the financial aspect of thto 
project is concerned, this provisios is 
quite ample. After all, in a project 
where Government is subscribing 
shares of the value of Rs. 25 lakhs 
in a total share capital of Rs. 1 
crore, it is too mudi to suggest that 
we should have a majority of direc
tors on the Board of Directors. The 
other provision relating to the advance 
of loan at a rate of interest R̂̂ iich is 
not very much ccmcessional cannot 

be regarded as a sufficient handle 
to entitle Government to insist on 
the majority of Government directors 
being present on the Board of Diree- 
tors.

Shri A. Bf. Ttaonytf (Emakulam):
Could not the Government have 51 
per cent of the shares so that ttiey 
may have effective control?

Sardar Swaraa SiBgli: It a pro
ject of this nature, this provision 
was really intended to stimulate the 
participation of private capital and 
some of the people who will be com
ing forward and sidE»cribing to this 
wUl be really investing their money 
which, at the moment, may be lying 
idle. Actually there is no bar; 
there is no question of Government 
not being offered 51 per cent. Actual
ly, perhaps, with 51 per cent, 
others will be happy, but the inten
tion was that private capital should



be forthcoming to participate in 
thk venture and that Government 
money should not be tied down to
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this project except to the minimum 
That has been the approadi. The 
-approach, really, is not one of hav
ing the majority of directors on 
the Board of Directors. It is the 
control over the policy
matters and not the actual majority 
of directors on the Board of Direc
tors. The view has been that this 
control on the finanrifti position 
more important than mere minority 
on the Board of Directors.

SM  Kamaftfa:
tion?

About admini^tra-

Sardar Swaian Sivgli: So far as
administration is concerned, I may 
refer the hon. Member to clause 5 of 
this small memorandum.

Shri Kamath: Clause 6.
Sardar Swarait S1b|^ : Clause 5

comes earlier than clause 6. Clause 
3 provides that the company’s busi
ness will be managed by its General 
Manager whose appointment will be 
subject to the approval of the Gov
ernment. nierefore, I subsnit that 
m a case of this nature, we have also 
lo look to the approach and the 
viewpoint of those who subscribe 
Ks. 75 lakhs in a capital of the total 
value of Rs. 1 crores. Government 
get the shares, not ordinary shares, 
but preference shares where a mini
mum of 5̂  per cent return is ensured 
free of income-tax, and still. Gov
ernment have got this dual control 
both over the finances as well as 
over the management inasmuch as 
the financial position and policy are 
to be controlled by prior approval 
of the Government. It is not a case 
of their taking a decision and then 
Government exercising the ri^ t of 
vetoing it. Prior approval means 
an the matters will be carefully 
scrutmised before they are given 
any shape, and then, the power of 
the Government in approving the 
appointnient of the General Manager 
gives a fairly effective voice in the 
management and contrcd. The inten
tion is, if a suitable Government

servant, who could be deputed and 
appointed as a Gencaral Manager, is 
available,—^provided we get a S t 
able officer of that type—he is likely 
to become the General of t ^  com
pany. Therefore,  ̂with t h ^  two 
safeguards which, I think, are much 
more imi>ortant than insistence on 
mere majority in the Board of Direc
tors, it is considered this is a pro
ject which is quite sound and gives 
sufficient control to the Government.

A doubt has been raised as to why 
Government themselves cannot under
take a pcoject of this nature, and 
even the Avadi resolution has been 
imported in his characteristic way by 
Shri Kamath. But I think in a 
business of this nature, where private 
capital can play an important role, 

it is worthwhile inducing private 
capital to come out and to invest in 
a business of this nature. 'Hiis is 
not in the nature of a basic indus
try like steei or coal or anything of 
that sort. It is more or less a con
sumers’ service, if I may use that 
expression.

Shri Kamath: Tor eating.
Sardar Swaraa Stegli: That per

haps, is a better expression. In the 
case of eating also I think private 
persons should be permitted to eat 
Private pe<^^ are entitled to eat 
even in the socialistic pattern of Shri 
Kamath.

Shri Kamath: Tike others, thay
too will. .

Sardar Swaraa Singh: Therefore,
1 think in a hotel business, if private 
capital is fmlhcoming, it is wdl 
worth encouraging it, rather 
shutting it out. From that angle, 
the possibility of collecting Rs. 75 
lakhs which will fonn the majority 
capital in a project of this nature is 
worth-while. Again, Government 
have got certain disadviintages in 
running a business of this nature. 
TherdPore, it is necessary that it 
should be managed really by a limit
ed company, especially when it is 
to be run on more or less commercial 
lines.
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[Sardar Swaran Singh]
Government will not require 

accommodation all the time. It is 
enough if there is a stipulation—and 
it is intended to have that stipula
tion—that Government will have 
priority with regard to bookings. If 
there are Government meetings or 
any international gathering* or if
Government, for any reason, fe^
that hotel accommodation is required 
for any Government or public pur
pose, then the Government will have 
the right to reserve accommodation. 
During the period that the Govern
ment wiU not require that accom
modation, it is better that that
accommodation is utilised by private 
individuals according to the well 
established commercial lines upon 
which hotels of this nature are run.

Then, H was said that the articles 
of association have not been laid on 
the Table of the House. As 1 sub
mitted earlier, the articles of associa
tion have yet to be finalised and if 
there are any suggestions which hon. 
Members may have to make, they 
will certainly be taken into ooosi- 
deration, in finalising the articles of 
associatiofi. The intention actually 

is to invest Rs. 26 lakhs and not 
Rs. 25 lakhs as originally stated, 
the reason being that in the company 
law, the articles ot association can 
be amended by a person boiHing 75 
per cent of the share capital. There 
are clauses intoided to be incor
porated in the articles of association 
which give special control to Gov
ernment on its finances in the matter 
of appointment of mAn^ îng director 
and about the qualiflcaticHis of the 
Government directors. Therefore, 
the intention really is to invest 
Bs. 26 lakhs in shiures, so that there 
may not be a combination of 75 per 
cent which will enable an amend
ment to the articles of associaiticm 
being made It is for this purpose 
that these salutary safeguards are 
provided.

It is true that a copy of the agree
ment iv u  not been laid om the Table

of the Sabha; but there is nothing 
in that agreement which is outside 
the main points I have already 
mentioned in the statement and in 
the memorandum. Even that agree
ment will be required to be changed 
slightly and that also is not yet in 
its final form. But I have already 
submitted the salient features of the 
agreement.

It was also pointed out that Jam 
Saheb and another person have been 
given the right to nominate 3 and 2 
directors respectively. It is not 
correct that they are really going to 
get shares of the value as was indi
cated by the hon. Member, 
There are certain stipulations about 
the minimum holding qualifications 
to entitle them to nominate those 
directors. Those are all matters otf 
detail which will be gone into and 
in drafting the final articles of 
association, the views expressed by 
the hon. Members in this House will 
be given due weight.

Mr. Depaty-Speaker: What wiU
be the maxinmm stake of these two 
hon. gentlemen  ̂ if they exer
cise tite privilege to nominate 3 and
2 directors respcKJtively?

Sardar Swaran Singh: Along with 
the Government, they should have a 
majority in the share capital. For 
instance, together with the Govern- 
mant they should have Rs. 51 lakhs 
or tls. 52 lakhft.

Shri KamaAli: WiU the hori. Minis
ter kindly throw a little light oe 
clause 6 of this note wtiich appears at 
page 2? This clause concerns the 
day-to-day administration of the 
hotel and not with the appointment 
of manager and so tm. Clause 6 is 
concerned with the day-to-day 
administration of the hoteL With 
regard to that it says» *The Board 
will give due consideration to Gov
ernment's suggestions,” but the Gov

ernment has no decisive voice at 
all—they will receive only due consi
deration.
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Mr. Depaty>Speaker: If both these
gentlemen and the Government have 
got 51 per cent of the shares, they 
wai have the majority voice.

I want hon. Members to have an 
idea of the time. Half an hour 
wa; allotted for this Demand but we 
have spent an hour and more. I am 
prepared to allow time for this 
Demand till 2-15. Let me have an 
idea of the number of hon. Members 
who want to participate in the dis
cussion. I see five hon. Members 
rising. Even if I allow 5 minutas, 
fox each hon. Member, it comes to 
25 minutes.

Shri Ramachandra Reddi: May I
seek clarification on two points? 
May I know what amount of private 
capital has so far been received and 
the appoximate time within which 
the company will be able to pay 
dividend, especially on preference 
■hares? •

Sardar Swaran Sbi|rb: May I crave 
your indulgence to elucidate these 
points? So far as the amount of 
private capital is concerned, we can
not collect any capital unlesa the 
articlfes of association are actually 
finalised and properly registered. As 
regards the time when we will 
actually start earning profits, that 
depends upon the way in which it is 
run, t^  amount of business and so 
on; that can be anybody’s guess.

Mr. D^ty-Speaker: I will give
3 minutes for each hon. Member. 
Shri Raghavachari.

Shri Ragbavachari: We have been 
seeing how the discussion on this 
Denuuul has been going on. You will 
pardon me for .saying this; no doubt 
the time allotted for this Demand is 
half an hour, but the gentiemen who 
starts the discussion takes more than 
half an hour and the Minister takes 
another half an hour to give informa> 
tion to enable other Members to 
oflter some remarks. Between them 
they have taken more than an hour 
and the other Members are given 2

3 minutes eadL

Mr. Deputy-Speaker: All the other 
Members will have half an hour.
There is absolutely no injustice 
done.

Shri Raghavachari: I do not want  ̂
to go into details. I have listened 
very carefully to the informatioii- 
which was very much sought after, 
but the Minister was sim|dy, I should 
say, begging the question. He did 
not give information which really 
enables us to come to a decision on. 
this matter. The kind of informa* 
tion that he gives is all vague. We- 
have not finalised the articles of 
association. He says, “the agreement 
is not finalised and therefore, I can
not place it.” I have listened to his 
arguments. His argument is that 
there has been no sufiAcient hotel- 
accommodation in Delhi and there

fore Government must undertake 10 
provide hotel accommodation; and 
the necessity, he said, was the 
UNESCO Conference for which about 
750 people (guests) are expected. 

Suppose some conferences come and 
about 2 lakhs people are expected 
to gather; are you going to build 
permanent houses for them? I am̂  
not able to understand that portion 
of the argument at all. UNESCO 
Conference is not a daily affair; it 
is not even an annual affair. It is 
something which might come of 
ODoe in some years, and for that the 
Government wants to provide a 
permanent hotel. Is it the Govern
ment’s poUcy that because they aije 
holding a conference, they should 
build a permanent hotel? To my 
mind that argument is not sound. 
You are going to invest so mudi 
money on it, to provide a high 
standard of comfort and accommoda
tion for the UNESCO delegates. But 
do you expect this permanent hotel 
to be constantly visited and to attain 
popularity in this poor country? 
What would happen to crores of 
rupees tiiat you are going to invest 
in it?

An Hon. Member: Not crores.
Shri Ra^vachari: I know thmt

Rs. 1 crore is the share capital; but
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[Shri Raghavachari] 
they can borrow money, axid they 
can mortgage and do all sorts of 
things. I am not able to understand 
the reason behind this thing.

:2 P.M.
I want to ask another question. 

‘They have now provided for this 
hotel. We know what a hotel is. 
It is said that this hotel is intended 
to give a high standard of comfort 
to the people that come. We know 
that to keep a man in comfort is m 
-very inclusive and expensive phrase. 
'Comfort includes, as my hon. friend 
was saying, for one n i^ t they paid 
Us. 135. They may pay even more. 

"The question of comfort is a difficult 
:affair to define. We know how 
such hotels in big cities have practi- 
caUy led to a kind of demoralisa
tion. I am sorry for this kind of a 
jhotel. We have some experience of 
:life. We know what kind of accom- 
rmodation is required if these activi- 
ides and other things go oil If 
only I had occasion to see some kind 
ijf a memorandum of articles of 
association of the un-settled, unfina
lised company being distributed here 
.and there. There, they want to 
rhave a brewery, drinking, ni|^t- 
club and all these things. Certainly, 

-the high friends that come from out
side want all these things. They 
are used to these comforts. You 
have to provide them. Is it consist- 
.ent with the directive principles ol 
.your Constitution that you should 
do these tilings? Prohibition, mora- 

-lity, these are the things that we ask 
for and we swear by. But, you 
:are starting a hotel where a n i^t- 
club, a brewery and drinking and 
all these things should go on. I am 
shocked to see that Government 
funds should be employed for pur
poses of this kind.
, I want to ask another question 
about this Jam Saheb and this other 

^gentleman. I do not know these 
two gentlemen. What is the pee*- 
liar or great ex^rience th*t 
these two gentlemen have in the 
matter of nmning hotels or pro
moting hotels? The Jam Saheb of

Nawanagar was a prince, I think 
He may be a prince with plenty of 
m(»)ey. Do you want to provide a 
safe investment for his money? Do 
you want to provide an occupation 

for him and his relatives? Is that 
the purpose for which you are doing 
this? They and the Gk>vjem̂ nent 
together will have 51 per cent of the 
share capital. That was the state
ment of the Minister. So, these two 
gentlemen are part of Government; 
at any rate, they are so inseparable. 
They and the Government always go 
together. I fear that these two 
people without any special eacperience 
are being permitted and encouraged 
to do this.

Then, the capital of the company 
is said to be Rs. 1 crore. The 
Government will purchase Rs. 28 
lakhs worth of shares. The note 
provides that the Government hare 
undertaken to give them a loan of 
Rs. 25 lakhs; that is Rs. 91 lakhs out 
of Rs. 1 crore. Not only that. As 
regards the site on which this build
ing is to be built in Chanakyapuri, 
para. 1 of the note says, payment of 
a premium of Rs. 50,000 per acre. 
An area of land is to be provided by 
the Government at Rs. 50,000 an 
acre. When I was casually moving in 
those places, I understood one acre 
costs Rs. 1 lakh. It may be that for 
the sake of this Government sponsor
ed hotel, they give land at Rs. 50,000 
per acrê  It is an area: not one acre. 
Therefore, Government provides this 
sum. Suppose they take 10 acres; that 
would come to Rs. 5 lakhs. What is 
provided here is. if they do not pay 
ttie capil^ value of that cite that 
would be treated as a loan carrying
4 per cent, interest. A sum of Rs. 51 
lakhs which the Government pays for 
loan and shares and a few lakhs for 
the value of the ground, all this is 
Government money. The two other 
gentlemen, I understand from out
side information I referred to, that 
is, some memo distributed, contribute 
Rs. 2i lakhs: the Jam Sahfeb Rs. 14 
lakhs and the other gentlexnan Rs. 1 
lakh. They have been allowed to nomi-
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jiate—their successors and successors 
for generatioDd—three directors for 

Jls. l i  lakhs and 2 directors for Rs. 1 
lakh. Of course, under the new Com
panies law it may be that all these 
nominations, succession and all these 
things may not be permissible. It may 

possibly be modified with reference 
to the new Act. But, nevertheless, these 
people have been given the right to 
nominate directors; not only they, but 
the future rulers of Nawanagar. We 
are asked without proper information 

just to vote these moneys. Even now 
I was unable to understand the real 
reason why the Minister felt that he 

vcannot place the agreement on the 
Table except one little reason that it 
is still unftnalised.

As I said, it ffaially resolves itself 
into this. **We want to do it; wc 
are going to do it We do it in 
your interests; trust mb.** T for 

«ane as a responsible Member of 
this House, do not feel called upon 
to say. Yes.

Pandit Tliakiir Das Bhanm^s
(Gurgaon); Under the new Com> 
panics Act, agreements before beixig
finalised and registered can be pub
licised.

Shri BAgiuiTaeiiarl: I already said 
-that imder the aew Compaziy law, 
many amendments may be made. 
More than that, what I am concern
ed with is this proposed company. 
You are asking this House to permit 

the Government to enter into part
nership witii a private agency to 
run some kind of a new business. 
Evoi witti the greatest calculatioiis 
and engineering eiq>erience, the 
Housing Factory and other things 

•jnisftred. They have all ended in 
huge loss. You are now starting 
a new venture, a hotel where all 

ikinds of activities that I described will 
go on. As we know, the hot^ is 
concerned with a constantly consum
ing business, at every stage. To 
control such a thing with the idea 
at running it properly requires 
fipecial experience. A burnt child

dreads the fire. If we say this, it 
is an unpleasant fact But, even 
unpleasant facts must be told by the 
peojrfe who have been sent here only 
to say that.

As I already said, this liquor bar 
and n i^t club are things which are 
revolting to me. What I ask is, 
what guarantee have you taken that 
the moneys that you are going to 
invest would come back to us? It 
is all in the company. As I read 
it, these two gentlemen miist be paid 
first. If a loss comes and the com
pany is to be wound up,—I do not 
wish it that; but if it does come as 
it often comes to institutions into 
which Govemmmt has gone— t̂he 
difficulty will be this. The two 
gentlemen will be paid their share 
capital. They have a guaranteed 
interest of 5i per cent Even if the 
company has declared no dividend, 
they must be paid this money. What 
remains out of the contribution of 
public funds may be zero according 
to the circumstances. It is said that 
large profits may be made. Is the 
Government, in order, to make pro
fit, to start institutions of a most 
objectionable kind, of a most 
immoral kind, a most risky type of 
activity? Tlierefore, I feel tiiat the 
purpose of the Government is to h ^  
these two promoters, the Jam Saheb 
and all his relations to be also 
appointed there. My friend the 
Minister was casually sasong, aa 
officer may be appointed, supposing 
an officer a retired relation of thk 
Jam Saheb comes—he will be 
appointed. Has he experience? We 
cannot find any fault with him; cer
tainly he will be appointed. There
fore, to my mind it seems that the 
whole thing is a risky venture. The 
whole thing seems to have beoi 

conceived without proper thought, 
without proper exercise of public 
interest. Therefore, I fear this new 
company which they are going to 
start in Chanakyapuri and thou|^ 
they call it Ashok Hotel may be a 
Kityashoka and the moneys that we 
are to put into in will be a certain loss.
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Sfaii N. B. Chowdhury: By this
grant we are going to provide Rs. 26 
lakhs for a hotel in Chanakyapuri. 
There is no question about the 
shortage of accommodation in Delhi. 
The point is whether, at this stage, 
when we are not in a position to 
provide accommodation for the low- 
paid employees, peons, etc,—we 
read in the papers today that some 
people have been killed due to the 
collapse of houses on account of 
heavy showers in Delhi itself—we 
should not be satisfied with some
thing humbler, and whether we 
should provide a sum of Rs. 1 crore 
in order to provide accommodation 
to well-to-do people who want this 
sort of decent accommodation for 
temporary residence.

Coming to my specific cut motion, 
I have to state that we disapprove of 
this policy of contnbution to a pub
lic company under private persons 
through preference shares. In 
of whatever the hon. Minister has 
stated, it has not been made <dear 
whether this contribution through 
preference shares cannot be put- 
chased by the other persons or the 

'  «Cher partners, because generally 
according to the law of the country 
the shardiolders can purdiase the 
preference shares, buy it up. A 
hotel, it has already been said here, 
is a very profitable business, and it 
has been that as as
Bs. IM was pa^ by one gentleman 
for accommodation for a single nl|^t 
only on account of rent. Here, it 
is stated that we are going to have 
some sort of cumulative dividend to 
the extent of 5i per cent. If it is 
a very profitable business and if we 
are going to participate in this ven
ture, then I could have understood 
the pooitiDn had the Government of 
their own started it, without 
associatinir itself with such peiBons 
as the Jam Saheb of Navanagar, 
Harbanslal Chadha of Dehra Dun etc. 
It has been stated, also that their 
contribution is not, in fact, very 
mudi, only Rs. 1̂  lakhs and Rs. 1 

)akh. We do not know who will 
provide the remaining amount of

money. So, in such circumstances  ̂
It is very necessai> that we 
be clear about the position of the 
Government with regard to the pre>- 
ference shares, and also whether it 
«^uld not have been avoided, or 
whether it could not have been done 
entirely by the Government itself.

We are glad that the UNESCO ses
sion will be held here next year, but 
we know that even in a coimtry Iflce 
Indonesia recently the Bandung con
ference was held, and certainly they 
did not have luxurious accemmoda- 
tion. So many Prime liGnisters and 
important dignitaries and personages 
from 29 countries came there with 
ihejr staff, and they could make 
acconunodation available. Similar^ 
ly, if distinguished persons con* 
nected with UNESCO come here, we 
can certainly provide them with 
accommodatioxi, for example, in 

guest houses, may be in the President’s 
guest house etc. So, it is not all 
necessary for us to show to the 
world that we are building this 
ma^iifident hotel io  qfommemorate 

this occasion of the conference of 
the UNESCO being held here.

With all these things in our mind». 
we do not approve of this policy of 
Government, namely spending so 
many lakhs of rupees over this one 
hotel when we are not in a posi
tion to give sufficient loans for 
house-building purposes for low- 

income people and about which so many 
questions are b ^ g  asked in this- 
House day in and day out. So,, 
in this situation we do not think 
that Government would be consid
ered justified in entering into this 
venture and in this manner.

Sardar Swm n Kagfe: There are
only two or three points which I 
want to reply to at this tage.

I must confess that I have been’, 
able to understand the fears of the 
hon. Member ^ e n  he said that this 
is going to be a place where immora
lity is to rule and the whole 
thing is going to be so black. I 
do not know why the experience of*
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the hon. Member is' so poor about 
iaotels here or elsewhere. I thought 
most respectable hotels.........

Shri Raffaavachari: I have no
experience of any hotel. The words 
■“night club” tnere are enough.

Sardar Swaran Singh: Then, may
I take it that my hon. friend has 
;got some experience of a night 
club? I hope he has not

The point which I am submitting 
is that decent hotels are ^tirely 
different from the concept which was 
painted by the hon. Member here. 
There h decent society, good 
arrangement for* lodging, good food 
and proper atmosphere for social 
contacts, and I do .not know why 
there should be any concern or fear 
on that score. Actually, the fact 

that Government is a participant in 
this venture will, in , itself, be a 
sufficient guarantee that a certain 
standard will be maintained and a 

proper atmosphere will be created. It 
■will certainly be the endeavour'of 
Government to see that pec^le are 
lodged there in good surroundings, 
and people, particularly foreigners, 
^'hen they go back, do not carry 
the type of impression about which 
the hon. Member had just expressed 
fears Therefore, actually to get 
rid of wiy such fear, it is necessary 
that there should be. some sort of 
control which can be had by Gov
ernment’s participation, and in the 
manner I have already suggested.

Then again, it has been said that 
this thing should be managed by 
Government alone and that iHivate 
capital- need not have*been brought 
into this. Actually, the policy of 
the Government throughout has been 
that in spheres where private capital 
can come and undertake ’ventures, 
particularly of this type which is 

•certainly not among those basic 
things in respect of which Govern
ment is committed to start Stote 
ventures, it should encourage the 
flow of private capitaL Because 
tfeere are gtfing to be Government

requirements in a case of this nature 
with regard to which Govermnent 
do not want to pay more than what 
is absolutely necessary, Government 
has come forward for participatiMi.

Again, I cannot reconcile the two 
opposing argiunents. There is a 
fear from one quarter that this is 
going to be such a paying business 
that they ask: why not Government 
itself subscribe the entire capital, 

why should not CJovemment take the 
entire advantage? And on the 
other hand, the criticism has been 
that all this is going to be a dead 
loss. I submit that the intention is 
not to make it purely a profiteering 
concern, but to have some sort of 
control so that wiHiin reasonable 
limits proper charges are levied 
from the occupants, and to see that 
it ts not run purely* as a profiteering 
business, and I think it has to be 
ensured that there is a certain sta^- 
dard of comfort and an atm o^ere 
which is so essential.

The only other point which requires 
mention relates to the fear that 
there is going to be any super 
charter for this hotel. There is 
not going to be anything of that 
nature. It will have to be govern
ed by the provisions of the company 
law, and it is from that an^e that 
Government is taking tbe precau
tion of subscribing to shares of the 
value of Rs. 26 lakhs so that accord
ing to the latest amendments and 
according to the provisions in the 
company law all the non-Govemment 
shareholders may not combine and 

be in a position to amend the articles 
of as^iation and thus deprive the 
Govemm^t of the right of control 
which is sought to be ensured for 
the Government under this agree
ment.

Therefore. I submit that the
Demand may be approved by the 
House.

Bir. Depsty-Spenker: Regarding
the cut motions, I would like te
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[Mr. Deputy-Speaker]
know whether any hon. Member is 

pressini; his cut motion.
Shri N. B. Chowdhnry: I am

pressing my cut motion No. 20.
Shri Baghanrachari: I am pressinc

my cut motion No. 21.
Sliri Bamachandra Beddy: I am

pressing cut motion No. 22.
Shri Kamatht I am pressing cut

motion No. 23.
Shri N. B. ny: I do not

press my cut moti6n Na 37.
Mr. Deputy-Speaker: The question

is:

**That the demand for a sup> 
elementary grant of a sum not 
exceeding Rs. 1,000 in rented of 

‘Other Capital Outlay of the 
Ministry of Works, Housing and 
Supply’ be reduced to Re, 1.”

The motion was negatived.
Mi . Depaty-Speaker: The question

is :

“That the demand for a sup
plementary grant of a sum not 
exceeding Rs. 1,000 in respect of 
‘Other Capital Outlay of the
Ministry of Works, Housing and 
Supply’ be reduced to Re. 1.”

The motion was negatived.
Mr. Deputy-Speaker: The question 

is: '
“That the demand for a sup

plementary grant of a sum not 
exceeding Rs. 1,000 in respect of 
•Other Capital. Outlay of tiie
Ministry of Works, Housing and 
Supply’ be reduced by Rs. 100.” 

The motion was negatived.
Mr. Depaty-Speaker: The question

,1m:
“That the demand for a sup

plementary grant of a sum not 
exceeding Rs. 1,000 in respect of 
‘Other Capital Outlay of the
Ministry of Works, Housing and 
Supply  ̂Jse reduced by Rs. 100.” 

The motion was negatived.

Mr. Deptttj-Speakor: I shall ikmt
put the Demand to vote.

The question is:

TRiat a supplementary sum 
not exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in
course of payment during the 
year ending the 31st day of 
March 1956 in respect of *Other 
Capiital O u t^  of the Mlinistiy 
of Works, Housing and Sup
ply'-”

TTie motion wds adopted.

Mr. Deputy-Speaker: All that I
can say, so far as this Demand ami
similar other Demands, where token 
grants are asked for, are concerned* 
is this. Let it be made a conven
tion that at the next Budget Session 
details will be given of the expendi
ture, so that opportunities will be 
given to the House to discuss—not 
the principle, because the princii^e 
is accepted on a token Demand—the 
details. The details wiU certainly 
be discussed at the next Budget 
Session. By that time, Government 
must be in possession of various 
papers, and they must be in a posi
tion to give greater and fuller mate
rial to the House. I hope this 
convention will be adopted in the 
future.

As for this token Demand, the 
policy has been accepted, and the 
token Demand has been passed.

Shri S. St More (Sholapur): 
Can we not raise the question of 
policy at the time of the neict 
Budget Sess&on? Simply because 
the token Demand has been accepted 
now, how are we----

Mr. Deputy-Speaker: No.

Shri S. S. More: As far as the
Budget is concerned?

Mr. Deputy-Speaker: No It can
not be done. As a matter of tmt/̂
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possibly the hon. Member was not 
here when the previous Government 

was there. Formerly, the Standing 
Finance Committee was especially 
ai^inted for this purpose. In its 
piace we are doing it in the House 
itself now. If after the Budget 
Session, and during the course of 
the year, a new service had to be 
undertaken without the approval 
of Parliament, the Standing Finance 
Committee gave its î H>roval, The 
entire memoranda were placed 
before the Standing Fixiance Com
mittee which was elected by the 
House, and that Committee gave its 
approval; and therefore, the policy 
was accepted; and unless the policy 
was accepted, Gk>vemment could not 
proceed further with the matter.

Now, the House itself has accepted 
the policy. It is for that puxpose 
that a token Demand is placed 
before it. So far as tiie details 
are concerned, formerly all the 
details were not being placed for 
discussion. What I would suggest 
now is that the details may be placed 
before the House next time, i.e. 
whenever money is sought to be 
expended, so that those details will 
be looked into by the House, at the 
next Budget Session. But the 
policy is now accepted by the House, 
because the token Demand is PMWL 
That is the general position. What 
the Standing Finance Committee was 
doing with a smaller number of peo
ple then, the whole House has had 
an opportunity to look into now.

D e m a n d  No. 61—M i s c e l l a n e o u s  
D e p a r t m e n t s  a n d  E x p e n d i t v r e  

UNDER t h e  MiNTSTRY OF H O M E
\rFAIKS

Mr. Deputy-Spcaker: The House
will now take up this Demand relat
ing to the appointment of the Official 
Language Commission, which was 

held over earlier. I find that there 
are a number of cut motions to tiiis 
Demand. I have looked into the 
cut motions, and I find that there 
are a number of them n̂hich. relate 
to the general policy ra tin g  to 
Hindi. They are not in order. The

^institution has laid down that at
the end of five years from the com
mencement of the Constitution, â  
commission___

Sbri N. B. Cbewdhury: The non.
Minister is not here.

Sardar Swaran Siagli: I am here
to represent him.

Mr. Depaty-Speaker: The hon.
Minister has said that he will be' 
coming in a few minutes.

The Constitution itself lays down 
that every five years after the com
mencement of the ConstitutioQ, 
there will be a Commission to look 
into the question as to how far steps 
could be taken to accelerate the 

pace of introducing Hindi as me 
official language. Hindi has been 
accepted to be the official language,- 
and it will completely supersede- 
English at the end of fifteen years, 
unless Parliament tries to continue 
English for any particular purpose.  ̂
Hindi cannot be introduced all of 
a sudden at the expiratk>n of the* 
fifteenth year. Therefore, the- 
Constitution lays dovm that at the 
end of every five years, a Cc»nmi5> 
sion should be appointed, whidi shall 
report on the pace of introduction 
of Hindi, for what particular pur
pose and what particular subjects it 
will be introduced, in which of the 

Legislatures and in which of the 
High Courts it will be introduced and 
so on. It is in pursuance of that 
article in the Constitution that this- 
Commission has been appointed.

Now, the Demand that has been 
placed before the House relates to 
the details regarding the staff that 
are necessary to assist this Com
mission. As for the general policy 
regarding Hindi etc., it is all left to 
the Conomission, once it has been 
appointed. The Commission's 
report will be considered by a* 
committee of both the Houses; that 
seems to be the conception. There
fore, it will be premature to discuss 
the policy underlying the work that 
has to be done by the CommiasSoD. 
Hon. Members can discuss the qtiei>
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and say 
guate, or

[Mr. Deputy-Speaker] 
tion of staff, for instan
whether the staff are 8 ...
inadequate, and so on. ; |

Dr. Krishnaswami (Kancheepuram): 
May I make a submission? Since 
this Official Language Sommissioii 
has been ai^inted lim ^  the 
mandatory provisions of Consti
tution, we can perfectly imderstand 
that we cannot questioki ttie appoint
ment of the Commission. But the 
representative character of the Com
mission can certainly be called into 

-question in the sense of taking into
account___ ,

Mr. 0e|Mt7-Speaker: The hon.
Member might say that other p4- 
sons might l^ve been takoi.

Dr. Kririm^wami. r .. the inter
ests of the non-Hindi-s 
and also having a 

.^ven as to what the is.
what the difficulties ter,
doubtedly, this is a very 
cult problem, and we should l&e 
make our observations on that. ^

Mr. Dei»aty|Speaker: This oct^on
KHight not to be taken for the purt>ose 

of giving a direction or suggestion 
to the Commission saying ‘Go at 
this rate, so far as the High Court 
is concerned, or so far as the legis- 
latxire is concened*, and so on. All 
that is out of order. ‘

Dr. Krisbnaswaliii: I would not
think of doing ^mything uiH>arli&* 
mentary like that of giving instruct 
tipns to a statutory body, |

Mr. Depnty-Speakeir: The discuŝ -
rsion can be on the following lines. 
•Certainly, it is open to the ho^ 
Member to say that the Commission 
must have been appointed earlier, 
that it must consist of representa
tives of other interests, such as the 
backward areas or the non-Hindi- 
Speaking areas, and so on.

Shri Kamath: May I submit that
an matters referred to in the foot- 

’note under this Demand are open to 
,discussion?

Bfr. Depaty-Speaker: What m
they?

Shri Kamath: All matters men
tioned in the footnote can be dis

cussed. Kindly refer to page 6 of 
the explanatory memorandum.

Mr. DepfBty-Speaker; Certainly, 
hon. Members can discuss allowanc
es, and the con^osition of the 
Commission etc. It could be said 
that this Commission has been 
appointed too late, it ought to have 
been appointed earlier, i.e. at the 

exjHTy of five years, and so on.
Star! Kamath; Kindly look at para 

A of the footnote also.
Mr. Dc^aty-I^peaker: The details

of the Commission, the manner of 
appointment, the staff that has to 
be given, the travelling allowances,
the time within which the Commis
sion must ^bmit its report—all 
these can certainly be discussed.

Sltfi Ragtaavadiari: I have tabled 
cut motion No. 10. So, I may be 
permitted to speak.

Mr, Deputy'Speaker: The Hon.
Speaker himself has noted down 
only the following cut motions, 
namely cut motions Nos. 8, 9, 10, 11, 
12, 13. 16, 25, 32 and 33. He asked 
for the cut motions which hon.
Members wanted to move; and then 
he has noted down the?e munbers.

Shri M. S. Gurupadaswamy: I
want to move cut motions Nos, 14
and 15.

Mr. Deputy-Speaker: I do not find 
those mmibers here. Pos^Wy, the 

hon. Member was not present then.
As for cut motion Na 34, it is 

beyond the scope of the Demand, 
and therefore it is ruled out. That 

means, the additi<mal cut motions 
to be moved are Nos. 14 and 15.
Working of Official Language Com

mission
Sliri M. S.

to move;
Gum ay: T beg

(1) “That the demand for a 
.supplementary grant of a sirni
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not exceeding Rs. 6,62,000 in res
pect of ‘Miscellaneous Depart
ments and Expenditiire under 
the Ministry of Home Affairs* 
be reduced by Rs. 100.”

Shrl M. S. Gnrapadaswamj: I beg
move:

Criteria and methods which should be 
adopted in granting the relief

(2) “That the demand for a 
supplementary grant of a sum 
not exceeding Rs. 6,62,000 in res
pect of ‘Miscellaneous Depart
ments and Expenditure imder 
the'Ministry of Home Affairs’ be 
reduced by Rs. 100.”

Mr. Depaty-Speaker: Cut motions
moved:

(1) “That the demand for a
supplementary grant of a simi not 
exceeding Rs. 6,62,000 in respect 
of ‘Miscellaneous Departments
and Expenditure under the Minis
try of Home Affairs’ be reduced 
by Rs. 100.”

(2) “That the demand for a
supplementary grant of a sum not 
exceeding Rs. 6,62,000 in respect 
of ‘Miscellaneous Departments
and Expenditure under the Minis
try of Home Aff2urs’ be reduced 
by Rs. 100.”
Excepting cut motion No. 34 the 

other cut motions are now before the 
House, along with the Demand,

Before we proceed further, I 
would like to know who are all 

the hon. Members that want to speak
on this Demand___I find that there
are a number of hon. Members.

Shri M. S. Gnrapadaswainy: Mem
bers coming from the non-Hindi- 
speaking areas may be given more 
chance.

Shri U. M. Trivedi (Chittor): I
support Hindi. So, why should 
I not be given a chance?

Mr. Deputy-Speaker: The balance
c f time left over for all these Demands 
today was 3̂  hours. We stfurted

at about 12 noon; so, we shall close 
this debate at 3-30 P3i.

Shri Kamatfa: The reply will be
after that. Give five minutes to
each.

Shri Ragbavachari rose—

Mr. Depaty-Speaker: Shri Ragha- 
vachari has taken part in the debate 
on the other Demands also. So, he 
may make room for others

Shri Baghavachari: I shall be
very brief, and mention only the 
points. I have absolutely no anti

pathy towards Hindi, nor am I un
favourable to the introduction and
popularisation of Hindi. I am
one of those who welcome it, but
I would caution that the progress 
must not be at the risk of generat
ing irritation. That is all I am 
concerned with. It should be a 
matter of policy for any sane gov
ernment not to do things which will 
only result in creating more opposi
tion to a movement which everyone 
of us likes and loves, and which 
everyone of us feels must come in 
very soon.

Mr. Depaty-^peaker: Even that
matter is entirely in the hands of 
the Commission. It is the Com
mission which has to report on that. 
The hon. Member evidently appears 
to take this forum for advising the 
Commission as to what it ought to 
do. The Commission, will invite the 
hon. Member also.

Shri Ragliavachari: I shall give
my answers to their questionnaire, 
and have an opportunity in that way. 
But here I am only concerned with 
the delay in the appointment of 
this Commission, Under article 344 
of the Constitution, this Commission 
must have been constituted at the 

expiry of five years from the com
mencement of the Constitution.

We anticipated that there would 
be some delay, and therefore, I was 
one of those persons in the deputa
tion which met the President, 

because its appointment was in his 
discretion. IJe had to appoint it.
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[Shri Raghavachari]
We made a representation that it 
should be done as soon as five years 
were over. The Government took 
its own time; I do not wish to go 
into the detail about the date on 
which it was appointed; it was 
certainly lonf after five years were 
over.

Mr. D^ty-Speaker: Not forcing
the pace.

Shrl Ragbavacbari: So I only
want to raise a protest and say that 
the Government have neglected a 
constitutional responsibility; they 
should have done it much earlier 
rather than take their own time.

Shri S. S. More: They are pro
ceeding with caution.

Shri RagtiavacliaTi: Not caution
but dilatoriness.

Shri Vallatharas: As regards the 
policy of introducing Hindi as the State 
language—the official language-—I do

Commission. For briefness’s sake, I 
will read what I have noted:— (1)
Eleven northern States are represent
ed as against two southern States; (2) 
No University of the south is represent 
ed, buy five Universities of the north 
are given representation. Five Edu
cational institutions in the north are 
represented, as against none in the 
south. Fifteen members from the 
Hindi-speaking areas are given re
presentation as against six . members 
from the non-Hindi speaking areas. 
course, I will deal with the respective 
members who are mentioned there 
later on. The industrial concerns in 
Madras or in any part of India are not 
represented. No labour representation 
is there. No political parties are re
presented—except the Congress. Here 
I/should like to draw the attention of 
this hon. House to the existence of 
the Dravida Kazhagam in South India 
which is conducting its own agitation 
against the introduction of Hindi, but 
for clarity’s sake I may say that it

not think anybody in any part of this strongly oppose^the compulsory
country is against it. But I want to 
be particular about my Madras State, 
which is a non-Hindi| speaking area.

Rpjently, to the questionnaire issued 
by the Commission, answers have been 
given by the University of Madras, 
which opinion practically represents 
the opinion of the entire population in 
Madars State—I should say it is the 
opinion of the Tamilian population./ I 
for one personally would like Hindi to 
be introduced at the earliest in spite of 
any odds and circumstances, but the 
general public mind must be taken into 
account.

So far as the constitution of this 
Commission is concerned, I have got/ 
the very greatest grievance. It is the 
absolute privUege of the President to 
appoint the Commission. But the di
rections under that article about the 
nature and constitution of the Com- 
missidn—tba«Hs the^members—require 
that the languages mentioned in 
Schedule VIII should be represented

education in Hindi. "I am not going 
into any more detail. But in spite of 
that, there is no representation of 
political parties in the Commission ex
cept the Congress Party—no other 
political parties are given represen
tation. No agricultural interests ar^ 
represented. No language-wise re
presentation is given. The chairman 
of the Public Service Commission of 
Bihar is given a place, but none in 
Madras, Travancore-Coohin, Andhra 
or Mysore is given a place there. No 
scientific section is represented.

Thus the constitution of/the Com
mission is such that it is inadequate in 
every respect. The Hindi Samiti at 
least has given representation for 24 
States in its Committee. Here taking 
all the 28 States in India, 17 are said 
to be non-Hindi/speaking areas. In a 
Commission which is to decide the 
fate of these non-Hindi speaking areas 
—which are nearly three-fourths of 
this country—should they not be 
properly and justly represented?

^  properly. I have/got a clear analysis^^ Could they not expect that sufficient 
of the 21 membeit who are put on the ^ ^ d  adequate representation shouldjbe
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given to them, so that they may re
present thfeir views and sec how tilings 
can be taken into consideration so as 
to see that Hindi is made to prevail 
throughout the length and breadth of 
the whole of India without any diffi
culty?^ I submit that the constitution 
of the Commission should be revised. 
Representatives of all sections must be 
there.

, At present, I would solicit reference 
to tile questionnaire issued by the 
Commission. The interests of indus
try, culture and science, in the interest 

. of the/entire country, have to be 
borne in mind by the Commission. The 
questionnaire that has been issued so 
far does not indicate a single question 
in respect of any of these matters. As 
a matter of fact, consideration of the 
Industrial, acicntiflc and/ cultural 
advancement seems to be out of the 
purview of the Commission. If there 
is representation of these three sections 
in the Commission, I tiiink it will 
be able to function highly efficiently 
also. •

So far as the policy is concerned, I 
am/not criticising that policy; I wel- ^  
come that policy. There must be one 
State language, somehow or other, and 
1 submit to it, and the whole coimtry 
must submit to it •

One other point which I must sub- 
'mit is this. There is great apprehens- 
ionĵ in the south which must be allayed.
It is not the apprehension of any 
ordinary man in the street. Of course,
'the ordinanr man also must be res> 
pected to a great extent. I am placing 
the view of Shri C. Rajagopalachari.
He hadybublished a letter in a daily 
newspaper. It reads:

**In spite of elucidations appear, 
ing in the Press now and then, 
there is still a great deal of aiacfe* 
ty and doubt in the minds of the 
people in this part of the country— 
that/is, South India—about the 
medium of public examinations 
for all-India services in the light 
of the provision in the Con- 
ititution that English ^ould be

replaced by Hindi as the official 
la v a g e  of the Union after 1965”.
This is a/matter which will come 

into effect after 1965. If things after 
1965 are considered in such an appre
hensive manner, I would only request 
you to consider how Shri C. Raja, 
gopalachari has considered the exbt- 
ing position. He has considere(!^it in 
a more alarming and more appre
hensive manner. The present position 
is very bad. The conception of the 
future, after 1965, is equally bad also, 
in his own opinion.

So far as the University of Madras 
is concerned, their v ie^ ig  the Gov
ernment in pursuing the present 
policy have been in a mind to force 
Hindi upon the people. This is the 
view of the University of Madras ex
pressed in their answer to the question
naire of the Commission. I will come 
to the/questionnaire issued by the 
Oo|nmission. The latest pronoimce- 
ment of our hon. Home Minister, of 
course, in reply to Shri C. Raja- 
gopalachari gives a guarantee. It 
say»;

“I am, however, clear on one 
paint, namely, Ihat Candida^ 
from non.Jlindi siwaking areas 
should notibe handicapped or 
placed at a disadvantage in theae 
examinations in which thsey have' 
to compete with their counter, 
parts from Hindi-speaking areas. 
The question of adoption of Hindi 
as the official language of the 
Union need not be inextricably 
boimd up lor conducting/ all- 
IndiaS iexiam^tiona. We should 
stick to the time-table presecribed 
by the Constituent Assembly for 
the replacement of Aiglish hj 
Hindi in the Central offices; but 
nothing should he Mbne that 
would tend to deprive the country 
of the services of theAest qualifi
ed youths on account of any 
avoidable difficulty in the matter 
of examinations**.

A reaction to this can be seen in 
Shri C. Rajagopalachari*s letter to a 
newapaper.
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fShri Vdilatharas]
“In spite of elucidations appear
ing in. the- Pi‘ess now and then,

*is still/ a great deal of 
. anxiety and doubt in the minds 

of people.... .**

All statements expressed b y ‘leading 
l>ersonalities in the Grovemment. or 
ifL. the Congress Earty go to show 
4^t . there ?will be a free and fair 
spreading and propagation- of Hindi 
i^thifi coun^. But there are severe 
apprehensions expressed by • various 
people. *

J would also like to submii what 
the University of Madras has . felt 
about it. in its answers, it says:

“From a recent statement, it 
would appear that out of 250^ 
caniBidates who had appeared for 

 ̂ the Indian Administrative ' Ser
vices and other Class I services 
esKuninations. 400 appeared from 
tl^  'part of the country. Out of 
•them, it is estimated that a very 
small number qualified. The facts 
speak for themselves^and to re
cruit a few perspns every year 
to the administrative services of 
&e Central 'Government, there 
^oes not "seem io  be, any . justi
fication for upsetting the whole 
,^'etoe o ‘̂ education in the Stete 
Md for implementing the sugges
tions, implied or otherwise, con- 
tiain^ ffn the letter........”

I^is is a very serious thing which 
the- thiiversity has brought to light. 
I myself • ^ ow  here from acquaint
ance with persons of the south who 
are employ^ in government seMce 
or who are s^king employment, that 
th^e is' a compulsion/imposeii upon 
t h ^  so far as Hindi is concerned. If 
I view this thatter in the U^t of the 
assurance! jgivwi hy the Home Mibis- 
ter,’" it is certainly forcing Hindi on 
those candidates who ̂  are appearihg. 
This '^ m s to be a general com
plaint/ and seems to be trUe also.

' Theire is one Important' matter 
which T'want to submit because It 
todic^tes the mind of the eritire Gfby-

emment. I will refer to a circular

3rd November, 1954, from the Joint 
Secretary td the  ̂Government of 
India, Ministry of Home ^airs, New 
Delhi. If this letter is true and if it 
really represents the mind of the 
Government, of their conception of 
the policy, of their ways and methods 
of implementation of- the policy, I 
should certainly/observe that it is in 
contravention <& the Constitution 
and the Government has far exceeded 
the limitations that have been placed 
upon them bv the Constitution. I 
h?iv* not g&t B copy of the circular 
but I have got the relevant portion® 

(J ) here. I In 4hat letter, it is stated that 
the official language of the 
Union shall be .Hindi in the 

Devnagari script. It is further stated 
therein that Hindi should be introduc
ed as • the sole medium of examin
ations and also as the medium for 
oonduGting/ the viva voce tests and 
that the Government of India appre
ciate that if the provisions made in 
the Constitution for changeover from 
Tgngiigh to the national language is to 

implemented ^thin the prescribed 
period of 15 years, it is . necessary to 
make/ an .announcement publicly 
without unavoidable delay. With 
these three aspects which I have 
stated, this ckc\4«u: letter was cir
culated to many important depart
ments. The Inter-Uniyersity Board 
considered it and g^ye a reply and 
that reply has also.,>een seen and 
consider^ by/Government. Why 
should there be a spirit like this 
insisting that the examinations must 
be held only in Hindi and hot in any 
other language?

/  Sbrt XJ. D. Pande:
after 15 years.

That is only

Bhfi VallaSaraaT^'niat is one 
clause. I refer to other clauses also. 

^  After 1965 also how can this Gov- 
QyeTnmentf say anything unless the 

Parliament passes a law saying that 
English will cease to exist? How can 
this Government anticipate ten ye^rs
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before what will be the conditio^ It 
shows the mind of the Government;
It betrays the mind of ’ the Govern- | 
men^ The Government has no busi-̂ Ĵ  ̂
ness TO say at thiis Stage what it w i l l^  
be the condition then. The Con
stitution empowers the “President to 
appoint another Commission after
5 years, that is ten years Ifrom the 
commencement of the Constitution.
Yet the Government has/got the 
boldness to say that ,| ^di ^shall be 
the language in which the questions 
should be put and answered!

It appears that last year in some 
of the schools, questions were put in 
Hindi to TamUians. How can the 
boys and girls| understand all these 
things in Hindi? We know the 
South has to follow the North and we 
accepted that Hindi shall be the 
State language. But, then, why should 
you. come and sit upon us and even 
make people like Shri 0. Raja- 
gopalachari and/the present Minis
ter of the Madras Government and 
the University feel apprliensive about 
it very seriously and in a suspicious 
manner. That is a position which 
the Government will have to con
sider and think about. Pandit Nehru 
has said in his recent utterances/that (]) 
if Hindi is forced upon the people, 
certainly, there will be disltjcation of 
the unity of the country. Further 
President Rajendra Prasad, with his 
gentleness and nobility said that 
Hindi hereafter will not be the Hindi 
of the Northerners but it will/ be 
the Hindi of all-India. All these 
sentiments are good. But What is it 
in practice? You sit upon our head 
and say: unless you answer in Hindi 
you are not tofhe taken in. The 
University has said that out of 400 
persons only a very small percentage 
has been taken in because of this. I 
am not making any complaint 
against anybody.

We in the South have been split 
up amongst ourselves/so-called upper 
classes, backward classes arid schedul
ed castes. Owing to some such thing 
the South has been rent into two 
and that deavage has not yet been 
bridged. There is the qiiestloil of

Brahmin and non-Brahittin. still loom
ing large in Tamil/NacUt- This is n o tv i) 
to be found n̂ .I^abar or AndhrL. 
Where it had rere-ceded. into signi
ficance. Then we have got 
institution the Dravida Kazhjagam 
which has got its own principle of 
agitation. Whether one agrees with 
it or not is altogethe^ a different 
question. jjnterx:air)fum) . It has 
gained momentum in the minds of 
the people. I^ok at the recent Sec
tion of Shri Kamaraj to' the Madras 
Assembly. But for the full support 
the Dravidar Kalahamam, he would 
have been routed out. The Congress 
would/have, lost hold in South India,
I do not want you to forget these 
things. Take them into account and 
develop your policy. I h^d been in 
the Congress and have. gone, out ef 
it, but my whole, life, and biood is, ii^
It. So, I should like to submit to 
Government that there .should not 
be the slightest use of force,. There 
is the answer giyen by the University 
of Madras to the questionnaire ol 
the Commission. I would like the ^  
Government to go througlj/it There (l) 
must be a process of evolution in pro
pagating Hindi so that it .nay come 
as if by natural intuition and by 
assii^ation among the non-Hindi 
speaking areas, and for that a. period, 
of 30 years from the commencement 
of they Constitution is quite Msential 
and 15 years will not suflSce. Neces
sary amendment of the Constitution 
may be effected. I appeal to you 
that in the doiiiinalion of the South 
by the Nor^^Robody^-can—dominate

long -as he--tf----
grievances qf the South 

should be respectfully heard ‘ and 
appreciated/ and ju^ce. should . be 
done.

I submit that in regard tu the Army;
Urdu must go off. Hindi must be in- • 
troduced all at once. So far as the 
Railways, the Posts and Te)egraphs* 
are concerned, as for Administrative 
Service Class I, the"" qti^ibnS /  must 
bi& put to them in their ^ ional 
languages arid not in Hindi till a 
particular situation develops a
iat^ stage: l '*khbw so m'ariy officers
have leami Hindi. It is butler Hindi
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[Shri Vallatharas]
Just like butler Englia î 'ghpy cap 
irnr. rtp Ifya frnhtc hniir t W  it
mad-----nothiTvg- ■ mnrp ^That sort of
superficial an<y farcical Hindi, we do 
not want in this country. The langu
age must express our tradition, our 
sentiments, our feelings and emotion 
and the sincerity of thought. I hope 
Government would appreciate my 
suggestion that it should be a 
voluntary process, that it may/ be 
spread over a period of 30 years from 
the beginning of the Constitution, «r.d 
consider it. If the Tamilian of the 
South, or for the matter of that, any 
non-Hindi speaking individual, is 
forced to answer questions in the 
Public Service/Examinations in Hindi, 
it will be a fateful day. It will fur
ther exasperate the feelings which 
ire already running very high. Let 
us not do it in the interests <of 
national unity. Let Government 
understand what our feelings are. 
Our Home Minister sai^hat we must 
stick to the Constitution for the 
present and see later. I am very 
happy, if that is d<me. It will re
move suspicion. I say that the 
opinion of the University of Madras 
is really the opinion of the entire 
Tamil/Nadu which is the present resi
duary Madras State.

Sliri Eamachaadra Bcddi: I do not 
want to take much time. The De
mand under consideration is of two 
parts; one is about the Language 
Commission and the other is about 
the granting of relief to perscms why 
have served the Nation.

I will first of all dispose of the 
second part. I would only like to en
quire from the hon. Minister on what 
lines this relief is going to be given, 
whether it will be in a partisan spirit 
or/ whether men belonging to all 
political parties would have their own 
opportunity of getting this relief.

There is another intriguing point 
about this. There are certain people 
who once belonged to the Congress, 
who made some sacrifices and went 
out Off the CongretB/Party to  Join 
other partiw. I want to know whether

such people who are supposed to have 
contributed greatly to the winning of 
freedom would be considered for relief 
or whether because they do not be
long to the party in power, they woulc^ 

^  not be considered though they have 
been thrown out of jobs now.

I now come to the language ques
tion. I quite appreciate that the Gov
ernment appointed this Commission 
with a view to report on the progress 
made regarding the question of Hindi. 
TheyConstitution conceives the idea of 
expanding Hindi not only in Northern 
India or the Hindi-speaking places but 
also in the non-Hindi regiozis. Accord
ing to the census of 1851, it is noticed 
that as many as 14 crores ofJ people 
are Hindi-speaking, including Urdu 
and Punjabi, and about 18 crores of 
people are non-Hindi-Speaking. With, 
in the area occupied by the 18 crores 
of people, what attempts have been 
made by the Central Government to 
expand Hindi and to/assist such of 
those institutions that have been try
ing to expand Hindi? As far as 1 
know, there is one Dakshin Bharat 
Hindi Prachar Sabha, Madras, I am 
sure you know about its development

®It has been working for about 38 
years/in South India and has done 
yeomen service. Ag many as 50 lakhs 
of people have been taught Hindi, 
but I fail to trace any attempt of the 
Government to help that institution, 
which has been doing that work fotr 
the last 38/years. After all, they seem 
to have offered a grant of Rs. 10,000 
last year or probably during this year 
with a view to equip their library. 
You are aware that the Sabha is 
collecting money by private donations 
to the extent/of Bs. 10,00,000 or 
Rs. 12,00,000 and spending all the 
money there. To what extent the 
Central Government, which is 
anxious to expand Hindi, has gone to 
their assistance? To what extent their 
requirements have been imt by the 
Central Govemment?^^

S M V , Ik. T r i^ : Peflups no
ConWessman\u there. \
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li: Expansion 
of Hindi does not mean expansion of 
it in the Hindi areas alone. I have 
got in my hand a booklet called the 
Programme of development and 
propaganda for Hindi, issued by the 
Ministry of Education in 1955, which 
gives/the information that very little @  
is given to assist the expansion of 
Hindi in the southern regions or the 
non-Hindi regions. Evidently most 
attention is paid to North Indian in
stitutions like the Nagari Pracharini 
Sabha, and even the compilation of 
the standard/Hindi dictionary has been 
allotted to the same Nagari Pracharini 
Sabha, Banaras. I have no com
plaint against giving this to efficient 
bodies, but I would like to say that 
similar assistance should be given to 
non-^<^i speaking areas with a view 
to/justify the conduct of the Govern
ment in their expansion programme.

Along with this question, the re
gional languages question also has 
been considered in the Constitution. I 
will read here from a booklet publish
ed by the Akhil Bharateeya Hindi 
Parishad, Delhi-Agra, which saysy

“The non-Hindi regions speaking 
the language as mentioned in the 
eighth schedule of the Con
stitution are 11 in number. There 
are four linguistic regions on the 
West and four on the East Coast 
of India. The West Coast is
covered by Gujarati,^ Marathi, fey  
Kannad and Malayalam while the 
East Coast consists of Tamil, 
Telugu, Oriya and Bengali. The 
northern front, namely, the
Himalayas has three non-Hindi 
regions, namely, Assam, Kashmir 
and Punjab. These eleven linguis
tic regions are distributed among 
the 15 StSLtesjot India. These 
States cover an area of more than 
7 lakhs of square miles with a 
population of more than 21 crores.
The languages of these regions 
are very old with rich and ripe 
literature. They were used as
media for/administration, literary 
expression and cultural progress.
......  Any attempt to belittle the

importance of our regional langu
ages is bound to impede the pro
gress of Hindi as a common langu
age.' Our provincial languages 
are bound to develop more and 
more in word content as wel^ as 
in the content of express, as our 
country progresses under our 
democratic constitution.”

I was only reading this just to 
I>oint out to what extent these re
gional languages were helped with a 
view to dfevelop them on the same^-^^ 
par as HindO

I shall ask the hon. Minister to tell 
me what amounts have been spent 
within the last five years from the 
Central Government funds in Hindi 
areas and in non-Hindi areas and to 
what extent the policy so far pursued 

'by the Government was jn consonance 
with the Hindi expansion progranune 
of the Central Government; and to 
what extent the duty of the Education 
Ministry has been discharged proper
ly in this connection. I would further 
ask the hon. Home Minister to tell me 
in what direction such expansion 
programme is going to be assisted 
and in what ways such assistance has 
been given. Were any training 
colleges opened in Southern India 
with a view to expand Hindi there? 
Were any stipends given to teachers 
in training schools, especially for 
training in Hindi and learning Hindi 
language? Was any assistance given 
to the teachers, whether they are 
working under local bodies or in 
private schools, not only to learn Hindi 
but also to teach Hindi and was any 
aid given to such people also? In 
fact, the universities in the South do 
not seem to have t^ken the opportunity 
ot; developing Hmdi in the way in 
which it is expected to be developed. 
Either the Central Government practi
cally ignored the need to assist the 
Southern universities in the matter %f 
expansion of Hindi or they did not 
want any such expansion.' I have 
made these remarics with the idea of 
bringing it to the mind of the hon. 
Home Minister that, so far, the ex
pansion programme has not been
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satlisfactory, and witih this unsatis
factory exj>ansion programme and the 
unsatisfactory expansion that has 
been achieved so far, any forcing of 
this language on the South would be 
unhappy and uncomfortable The 
way in which things are being pursued 
from the Centre is creating a lot of 
suspicion in the South, with the result 
that all those people who are anxious 
to help the development of Hindi are 
feeling a little bit apathetic about it. 
Quotations have already b^en made 
by my hon, friend, Shri Vailatharas, 
and I do not. want to dilate upon 
them.

Recently you will have noticed that 
the Madras University Syndicate as 
well as the Academic Council have 
outlined a programme about, this and 
to what extent Hindi can be forced * 
upon the officers working in non- 
Hindi areas. That is a clear indi
cation of the mind of the intelligentsia 
of the South and it also giv<»s a clear 
picture of what all those people are 
thinking about. It has been the 
practice for certain h(m. Ministers and 
Deputy Ministers to speak in Hindi 
which probably they do not know 
very much. As a matter ' f fact, we 
have seen some Deputy Ministers try
ing to read out in Hindi but not be
ing able to impress either unon them
selves or upon the House (Interrupt 
tion). It is a very imhappy feature 
that they are not able to answer the 
supplementary questions at all. This 
sort of artificial Hindi expansion in 
and around the Ministry dees not 
seem to convince others of the efficacy 
of the Hindi es îansion programme. 
There is no use of forcing it upon 
the people who are not able to cope 
with it. Every attempt must be mad; 
to see that Hindi is expanded in all 
places—not only in the north but also 
in the south. I speak with a sense of 
responsibility about this for the 
simple reason that in the whole of 
Madras State, I was the first Presi
dent of the district board to introduce 
fcndi in high schools. But the way 
in which the expansion programme is 
Implemented In the south and the

way In which it is pursue 1 from the 
north on the south, seem to require 
some caution.
3 P.M.

I also suggest that greater expansion 
progranunes must be undertaken and 
greater attention must be paid.. The 
regional representation am6ng the 
members of the Language Commission 
has been to some extent referred to
day. I found the name cf Mr; 
Ananthasayanam Ayyangar, the 
Deputy Sx>eaker of the L.ok Sabha 
representing Madras. I doubt the 
veracity of that statement because 
you belong to Andhra and i >t Madras 
and how your place is shown as 
Madras is not known. But I am quite 
sure that you will fit in quite well 
both in Madras as well as in Ancihra

Shri M. S. Gumpadaswamy: I do
not want to traverse the same grounds 
covered by the hon. Members who 
have preceded me. I want to make 
a few observations on both Hinai 
and some of the decisions lhat have 
been taken by the Govemmert in this 
respect, the constitution of the Langu 
age Commission and also the help th&t 
is being sought to’ be given to polit * 
cal and other sufferers.

I feel that there is too much of 
fanaticism among the votaries of 
Hindi. Even in the House we have 
been subject to severe handicaps of 
listening to an understandable langi;- 
age. It has become a fashion with 

.some people to parade as patriots and 
think others who do not know Hindi 
as somewhat inferior. A lot of 
emotion, a lot of psychological feel
ing, has been imported into this agi
tation; it is completely wroag It has 
created great bitterness in the minds 
of some of the M.Ps. coming from 
the south and also in the minds of 
the people of the south. I am speak
ing with a great feeling. It is very 
unfortunate that we are again and 
again being told that we must leam 
Hindi. We are no doubt learning: we 
make an attempt. Unfortunately we 
cannot quickly progress. It is im- 
pogsible to learn a language within it
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rear or two. Placed as we are we 
have got other responsibilitiei. Learn
ing Hindi is not the only work.

If you look into the history of any 
language and its development, and 
in any country you will understand 
that it has developed as a language 
of convenience. It should develop 
Itself; it should evolve itself if jt has 
to become the language of ih& mas.«es. 
It should not be the language of a 
few votaries and a few fanatics. 
Govemm^t should revise their pers
pective and change their policy and 
methods. There I am not in agree
ment even with the Constitution which 
has fixed a period of 15 years Wi 
want fifty years, not fifteen.

Shri Algu Rai Shastri (Azamgarii 
Distt.-East cum Ballia Distt-West): 
Why not 500?

Shri Nand Lai Sharma ;Sikqr;.* 
Will you live so long? (Interruptions)

An Hon. Member; Why?

Shri Nand Lai Sharma: In order to 
learn.

Shri M. S. Gumpadaswamy: Here
is another specimen of the faiiaticism 
that we are seeing. We do not wanx 
such type of fanatics, A sort of new 
group is being created—a n*»w group 
of patriots under the garb of learning 
or preaching or propagating Hindi. 
They are all telling us that it is the 
national language.

Mr, Beimty^^eaker: He will bear
in mind the scope of the debate. We 
are on the Demand which provides 
certain establishments for the Hindi 
Conunission. Hindi has been accept
ed as the official language of the 
Union.

Dr. Krishnaswami: Official langu
age.

Mr. D^uty-Speaker: A statutory
Commission has also been appointed. 
That is the simple point. You may 
ipejdE aboiU the Commission, about 
the reference to the Commission, 
position of the Commission, whetb.^

so much money is necessary, etc. 
These are relevant facts; it is no 
good going into that question whether 
this ought to be the official language. 
The period is there. Thereafter It 
will come before the House and a 
Committee of both the Houses will 
go into their report— t̂he report of 
the Commission. The President will 
take into account those facts. There 
is no good anticipating all that here. 
Hon. Members will, therefore, confine 
themselves to these simple points.

Shri M. S. Gnrapadaswamy; I am
not anticipating at all. "nie facts 
are there and we are facing facts. 
In the foot-note it is said that the 
Commission is authorised to fix up a 
time-schedule by which Hindi may 
gradually replace English as the 
official language of the Union and 
the language for communication bet
ween cme State Government and 
another.

Mr. Depaty-Speaker: That is laid
down in the Constitution. If the 
Commission has been authorised to 
go into matters which are far be
yond the scope of what is provided 
in the Constitution, then possibly hon. 
Members can say that the terms of 
reference are too wide or too 
narrow, or the position is not good. 
Beyond that, now to say that Hind4 
should or should not be forced is 
rather irrelevant.

Shri M. S. Gmupadaswamy: It
has already been pointed out by the 
hon. Members.....

Mr. Depoty-Speaker: If it has been 
already pointed out, he need not point 
it out again.

Sbri ML S. Gnrapadaswamy: The
composition of the Commission is 
such that it wiU not inspire the 
non-Hindi people. It is composed ol 
p^ple coming from predominantly 
Hindi areas and we cannot expect a 
fair «nd good report from such a 
Commission. That point has been 
made out. And I only wish to say 
that if Hindi is to be propagated, it 
should be done in. the normal way;
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it should not be imposed; it should 
not be a language for throtling, a 
language of̂  frustration. It should 
be a language for the masses; it 
should be evolved and it should be 
taken by the people quite willingly. 
What is being done is something else. 
You have set up a Commission and 
there you put people most of whom 
come from Hindi areas. You do not 
take the people from the non-Hindi 
areas, who are more than the x>eople 
speaking Hindi. Unfortunately, the 
Commission is composed of people 
who come mostly from Hindi areas.

Shri C. D. Pande: Half of them are 
from non-Hindi areas.

Shri U. M. Trivedi: More than half; 
13 out of 20.

Shri M. S. Gnmpadaswaiiiy: We
can see the mind of the Govemm^ut 
in the very composition of this Com
mission. 'Hiey are not broad-minded 
even in the composition of this Com
mission. How can we expect fair- 
play, justice or equity at the hands 
of the Government. I am willing to 
support the policy of the Government 
In respect of propagating Hindi 
but I cannot understand their mad
ness fioT imposing and spreading 
Hindi in this manner.

Shil U. M. Trivedi: Is it parUa-
mentaxy to use the word *madness*? 
(Interruptions)

Shri M. S. Gumpadsswamy: I am
seeing certain Deputy Ministers now 
and then getting up and reading out 
Hindi speeches just like parrots and 
peacocks?___(Interruptions),

Pandit Thakiir Das Bhargava: May
I submit that the hon. Member is 
offending the sentiments of those 
hon. Members who speak in Hindi. 
It is not correct moreover to say all 
that, when the official language is 
Hindi. What is the objection? What 
is the objection to Members getting 
up and speaking in that language? 
On the contrary we expect that all 
isfmer Members wliiostt language la xuit

Hindi will kindly take to it and 
speak Hindi as soon as they can. 
Some h(Mi. Ministers speak in Hindi 
and some of our friends of non-Hindi 
speaking area here also speak in 
Hindi. All honour to them. My friend 
is taking exception to the use of 
Hindi as official language. If you 
will kindly see the foot-note here 
you wiU be pleased to see that (a) 
is there and then (b), (c) and (d) 
are all subject to (a). The first thing 
is the progressive use of Hindi and 
my friend is objecting to that and I 
do not think he is relevant.

Mr. Depnty-Speaker: All right. X
will now call another hon. Member. 
He has spoken enough.

Siiri M. S. Gurapadaswamy: There
is one more thing I want to say. 
Ai>art from this question of Hindi, 
there is another point to which I 
want to refer and that is with regard 
to the relief or the help to be given 
to political sufferers and other 
sufferers. In this connection, may I 
say that I am not one of those who 
believe in granting relief or render
ing any financial help to those people 
who have voluntarily rendered any 
service to the State. They may be in 
need or they may not be in need, 
but that is not the point.

Bfr. Deinity-Speaker: And those
who involuntarily rendered service do 
not want it.

Sliri M. S. Gompadaawamy: The
national service is rendered volun
tarily .and they know the consequence 
of that action. It is really v«ry 
admirable that such service is being 
rendered by such men to the natiosi.

Pepa(7-Speaker4 There are a 
number of other hon. Members who 
want to speak on this. The entira 
time allotted will be over soon and 
we must close the debate by 3.30. 
I have already allowed more than 10 
minutes to the hon. Member.

SM  M. Garnpftdaawaaqr: Onlsr
one minute more, Six» and I wDl
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I would say that this fund may be 
utilised by Government to help their 
own people and to render assistance 
to such men whom they want to, it 
may lead to a lot ol favouritism. In 
the past it has led to favouritism 
and only certain sufferers have been 
receiving help and others have not 
been rceiving any help. People who 
are members of other political 
parties are denied the relief and only 
those people who are in the Congress 
Party or the ruling party have been 
getting relief.

Several Hon. Members: No, no.
Shri S. Gnmpadaswamy: It

is no question of *No’. It is a fact 
and by saying *no* you cannot deny 
a fact (Interruption). All the re
lief and all the assistance has been 
going only to the Congress people 
and no others. That is my charge 
against the Government. It is done 
in every State under the garb of 
helping the political sufferers. Under 
the garb of helping' people who have 
suffered in the cause of the country 
they have been helping the Congress 
oeople only and strengthening their 
own party.

Mr. Depoty.Speaker; The hon. 
Member does not want anybody to 
receive and therefore others are not 
receiving.

Shri M. S. Gurupadaswamy; Un
fortunately, under the big name of 
rendering assistance to political 
sufferers they have been assisting 
only their own men and so it is un
necessary and it should be stopped.

iTRo iKo ) :
^  ^  ^ 5̂ 81 i  I

4  ^
T S R  ^  V t f W  1 T F I T  I

fTTW ^  xnfT ^  ^

l i t i f  ^
?ft ^  T O ’ T ^  I ^

t  ^  ^  ^  ^  % 

^  ^ ft*
w  ^ ............

vsnrcnr i

?ft ^  | ft? TT«?-
I ^ ^ ?rT *T ^

If ^  ^  ftrN" *i>t f ,
ftr ftxtv ^  5T]|f
^  WTVt ^  in?TT *TT

ftv*rr ^  ^  *rrr «f1%
iftr *TT w  ^

%  *TT T T  V F fh r  f̂ FPTT ^TTT I 

W  ^  ^  ^
^  VT 5^^
sicfhr ^
rTRft ^ ^  ^  g ft»
Tps? % im t  im r #
^ irtr ft»

ire^  %ftvrT
frrfi" ̂ rnrr h ^  anr#
ftr^ ........................

An Hon. Member: No, no he spoke 
in F.ngliah

^  WTo ’W)«lO : %ftRT ^  ^
^  T̂TTT

f T  ^  ̂  I  I #  ^ppTT 5
ft» ^  '«rWT ?

t »fl, 9Tfw5r,
fti^ ^mr w

^  TPsprm 5?HT I  %ftK 
% finf J T H T I ^ s r r ^  

% fw Rnif iFT ^  «n?iT ^ ftr ^
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F̂T 'SF^ ^  ^  I

V f̂^rTrl ̂  ^  ̂ T̂PT fk̂ TFfT
?rrapr, «flr
HJt ^  #

^ I ^  f * ^ g < h
^  ^  ^  sni# 5T^

W t^ f  ̂  *̂151»1
?  M̂ Runi t̂?ft ^ ^  >dH+t
R̂wr ¥TO *n ,̂ ?TTf ^  ^

^  h9(^^ 'Tf^ I  ^ftr^^Rn" ^TT^JT^

«^»i^^n% t  ^  ^1*̂  ^  5^
^  t  ̂  ^
r̂ra" wî ifT ^nfe,

^  ^ ^fw  t  I ̂
f m  ^  ^  w f  % «rnr^
vW r f% w ^  fppft ^
5RTT ^T? ^  ^  iivft
^  ^%?iFfir?%5T5rT§,
5ft % ^ T T ^  ?  «IT 5TT  ̂ 1 1  
ŜPTfT f̂ ^  n̂% ^ I

^fs^rrf sft ?ftT 
^  t  ̂

f̂3*TT̂  ^  ^
5?f5T *P^ t

*11*1̂  *̂ "̂ ŜTT ®t>) jRi*i
f̂«T ’ TR^ t  5^  * r f ^  ^Nt  «fk*

^  %̂ FT *̂>T 5TFT

sn^nTT^ #  ^
i R T t t

yff^r fM\*\̂  *t><.di g «ftr ^
f  ^  ^  ^  «ntff

<TT f̂ l̂ TT F̂?% ^  TTRIT
Plf»1  ̂ TR% ^  ^  ^

^;n^ R̂T̂  « r ^  % 3T5  ̂
^  #  I ^  «ft

Vtr ^3^ ^  T̂wR vttK
0*t ^  «l̂ l

^  ^rft^
ftrqr %pFf *f|t’ <4d̂ f̂ l ftr <|'Wr 

?t f*T ^Rft % ?ft*r 
iftr «mrFft%^ ^  
pfNf ?  ^  T i^  ^PTT ^rff^ «n" I 
W  ^*n^M ^  f»TW ^  T̂RfT 1 ^  

îtai 'TT
^ | t

^5^ W ITPT 5TRT ^  ^  I
^  ^  w  ̂ w^rwif^nff w  ^  
^^Tcrrt « f k ^ ^  i(fd?ii ^

f% ^  ^  ^  ^ 
^ *f»l̂  n̂> 'd\i<;

^ rf^ j ^  ^  ^  fem ff
^  5RTT ^ ^  wt^ |T «FT̂
W  ^  ^  ^
^ ^  ^  ilV’c f w  ^  ^  «fh: ^

«nHT̂ TF5n»
«ftr ̂

^ ^ h r  Ti^ ^  T̂T̂  ^ ^
^  ^  ^mi Ir ^  5T§r I
^  «nfe <ftr 5?T^ «rnTT %

^  «T5^ 11

Pandit G. B. Pant: I have listened 
to the si>eeches of hon. Members with 
a certain degree of perplexity. It 
appeared to me tiiat they were anxi
ous rather to give vent to their feel
ings, which had hardly any basis, 
than to address themselves to the 
actual proposition which is before the 
House. I have no desire to hurt the 
susceptibilities of any hon. Member 
here I would rather like to take xhe 
sting out, if there is any still left, in 
the matter of the propagation and 
acquisition of the knowledge of Hindi
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It seems it is till being bandied about 
that Hindi is being forced upon the 
people. I do not understand this. 
Hindi was accepted as the official 
language—as the Constitution, says, 
the official language of the Union shall 
be Hindi in Devnagari script—by all 
the Members of me Constituent Assem
bly unanimously, whether they belong
ed to the south or to the north, to 
tJie east or to the west. All of them 
were agreed that Hindi should be the 
<^cial language o£ the Union.

I had something to do with this 
matter when it was discussed and^n> 
sidered in the Constitution Assembly. 
For days, we were engaged in find
ing a solution that would be accept
able to aU. There were occasions when 
sentiments ran high and when people 
seemed to be possessed by some sort 
of fanaticism of which some examples 
were noticed even today. Fanaticism 
is of various ^pes: it is positive
as well as negative. So, there 
were some such men, but we tried to 
appreciate the views and the feel
ings of every .one and ultimately 
succeeded in hammering out a solution 
which was accepted by every one of 
the non-Hindi people. If there was any 
one in the House who had still 
any grievance, then the dissent- 
ent did not belong to the non-Hindi 
speaking region but to the Hindi
speaking one. So, the only ques
tion that we havfe to consider is this. 
Having unanimously accepted that 
Hindi shall be the official language of 
the Union and having again unani
mously accepted that Hindi should 
replace English within fifteen years 
and having given sacred place to those 
doctrines and to those principles, in 
our solemn Constitution, should we 
or should we not take steps ta fulfil 
our promise and to carry out the ob
jective which we laid before ourselves? 
That is the main problem. Why should 
we be angry about it? Why should we 
get annoyed at it? I see no reason. 
If we are earnest about our pledges 
and if we are faithful to the princi
ples to which we have wedded our
selves, it becomes our moral duty to 
carry out the obligations which were 
implicit in theip. it is not a matter

affecting the Hindus or the Hindi
speaking people. It is something which 
concerns the honour of every one in 
India. Every citizen owes allegiance 
to the Constitution and has has to see 
^hat what the Constitution has laid 
down is fulfilled and is carried out.

The Commission was appointed by 
virtue of a provision which made it 
obligatory for the Government tp 
appoint the Commission. There is no 
manoeuvre about it, and there is 
nothing to manipulate. It is a straight
forward thing that was done. I am 
sorry that the composition of this 
Commission has been attacked. It Is 
again difficult to take a correct view 
of things or to view t h ^  in the cor
rect perspective when mind is confus
ed, when prejudices have altogether 
wraped one’s judgment. If you will 
please look at the list, you will find 
that we have tried as well and, if I 
may say so, as faithfully as we could, 
to carry out the directions that are 
unbodied in the Ccmstitution. It is 
laid down there that the fourteen 
languages which have been recognis
ed by the Constitution as regional 
lansruages will be represented in this 
Commission. We have tried to cany 
out that direction and accordingly a 
representative of every single langu
age is there. I do not think it is 
necessary to divide the represent»tivs« 
into those coming from Hindi-speak
ing or from non-Hindi speaking areas. 
But it is wrong to say that the Hindi
speaking representatives outnumber 
others. They do not. In fact, they are 
only six or seven out of 20 or 21. We 
tried to find the best men from the 
country and I am thankful and greate- 
ful to Shri Kher, who agreed to under< 
take this very embarrassing, difficult 
and thankless task and also to the 
members who have agreed to bear this 
burd^ on my request. You, Sir, are 
one of them and so I am thankful to 
you in particular.

I have here the names, and I would 
like hon. Members to hear the names 
and to see if any better composition 
could have been thought of or devised. 
From Assam, we have Dr. BirinchS 
Kumar ?arua. Head of he Assamese
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Department, Gauhati University to re
present Assamese; Dr. S. K. Chatterji, 
Chairman, West Bengal Legislative 
Council, Calcutta, to represent Bengali; 
Shri Maganbhai Desai, Gujrat 
Vidyapitha, Ahmedabad, to represent^ 
Gujarati; Shri D. C. Pavate, Vice
Chancellor, Kamatak University, to 
represent Kannada; Prof. P. N. Pushp, 
Amar Singh College, Srinagar, to re
present Kashmiri; Shri M. K. Raja, 
Editor, Dinabhandu, Emakulam, 
Travancore-Cochin, to represent 
Malayalam; Dr. P. Subbarayan, Mem
ber, Rajya Sabha, Madras, to re
present Tamil; Shri G. P. Nene, 
Rashtrabhasha Bhavan, Poona, to re> 
present Marathi; Dr, P. K. Parija, 
Pro-Chancellor, Utkal University, 
Cuttack, to represent Oriya; Sardar 
Teja Singh, cx-Chie£ Justice, PEPSU, 
to represent Punjabi; Shri M. Satya- 
narayana, Member, Rajya Sabha, 
Madras, to represent Telugu; Dr. Babu 
Ram Saksena, Head of the Department 
of Sanskrit. Allahabad, to represent 
Sanskrit; Dr̂  Abid Hussain, Jamia 
Milla, Delh^ to represent Urdu; Dr. 
Amar Nath Jha, Chairman, Public 
Service Commision, Patna, to represent 
Bihar; and also to bring to the Com
mission first-hand knowledge o£ the 
difficulties that have to be faced in 
the matter of examinations held by 
the Public Service Commissions.

Some Hoo. Memberi: He is no more.
Pandit G. B. Pant: Yes; he is no 

more; I am sorry. I would like to 
pay a tribute to his memory. He was 
a great educationist and a friend of all 
good causes. I am sorry that he is 
no more in this country of ours to 
help us and to guide us «in many of 
the undertakings in which he took a 
leading part.

Then, Dr. R. P. Tripafthi, Vice* 
Chancellor, Saugor University, Saugoi, 
to represent Madhya Pradesh; Shri 
Balkrishna Sharma, M.P., Delhi, to 
represent, if I may say so , Hindi; 
Shri Mauli Chander Sharma, Delhi; 
Dr. Hazari Prasad Dwivedi. Head of 
the I>epartment of Hindi, Banaias 
Hindu University, Banaras; Shri Jai 
Narayan Vyas, Jaipur Rajasthan, and

Shri Ananthasayanam Ayyangar, 
Deputy-Speaker, Lok Sabha, Delhi, to 
represent Delhi. (Interruptions). L

I shall put the question squarely to 
the Members of the House, is there 
anything unfair about this Com
mission?

Shri Tallathans: I did not want to 
make mention of specific names; but 
as the hon. Home Minister has given 
all the names, I want to submit that 
as far as Dr. Subbarayan, is concerned, 
apart frcsn....

Mr̂  Depnty-Speaker; Order, order. 
I am not going to allow the hon. 
Member to make any such references 
here. The hon. Minister is onl> 
answering to the statement that li&s 
been made by the hon. Member, putting 
it into compartments and giving the 
details. He says that every language 
has been represented by honourable 
men and the hon. Member cannot 
easily take exception to any of them.

Pandit G. B. Pant: The special re
quest has been made to the Com
mission that while making its re
commendations, it should pay due re
gard to the industrial, cultural and 
scientific advancement of India and 
the claims and interests of persons 
belonging to the non-Hindi speaking 
areas in regard to public service. That 
has been emphasised. It is now for 
the Commissi(Hi to consider and 
examine all questions and I am sorry 
that an unnecessary prejudice should 
have been created against this Com
mission, which has indeed a very 
difficult task to perform at this very 
initial stage; it hardly looks very 
patriotic or large-hearted either.

Shri Yeeraswamy (Mayuram—Re
served—Sch. Castes): There are ore- 
judices against the Commission be
cause the Commission is going to 
force Hindi in non-Hindi speaking 
areas.

Pandit G. B. Pant: No commission
can force anything on anybody. So 
far as I am concerned, I have repeated 
again and again that I have no desire 
to force Hindi on anyone, much less 
an those who want to resist trm  the
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irresistible attraction of Hindi; I hope 
they wiU be converted by the beauty 
of that language, by the exigencies 
of the situation and by the demands 
of national culture and respect of the 
country. The self-respect of the 
country demands a language which 
can be spoken everywhere in the 
country and which can be said to be 
the language of India. Can we allow 
English to be the national language 
of India? Can it continue for ever? 
We should apply our minds to the 
Question rationally, and dispassion
ately, and then it has to be decided. I 
would have no objection if it had been 
decided by the Constituent Assembly 
that it should be Telugu, Tamil or 
English, and then it would be right 
for us to acquire as much knowledge 
of that language as would have enabled 
us to carry on our work and to add to 
the dignity and the stature of our 
country by developing that national 
language. Those of us who happen #  
be in that position today owe a duty 
to the self-respect of the country to 
see that a national language is ce- 
Teloped. At the same time, we 
all to remember that we want regional 
languages to develop too. T fully 
appreciate the great height of im
portance of a language to thie people 
who have been speaking that language 
and who have used that language 
from their infancy. We respect that 
sentiment. In our country, with all 
the diversity of its cultures, there is 
also the basic unity. We do not want 
in any way to impoverish our culture; 
we want every regional language to 
grow and to have immense literature 
to feed the various States and to 
develop the best aesthetic culture lhat 
can be found in any country. So, 
there is no desire in any quarters—I 
will be sorry if there were any—to 
smoother the growth of any language 
or to impoverish any language in any 
way. But the point Is this. If we de
velop the regional languages in the 
different States and accept them for 
our regional administrative and other 
purposes, then what will happen to 
other things which concern the. entire 
nation? Suppose you have Tamil in 
Madras, Telugu in Andhra and so an

and so forth. Then, it will not \m 
possible at all to conduct our woxk 
here in English, because every region 
will be concentrating on its own 
language. If such a position is ccn  ̂
sidered reasonable and if that stag« 
is reached, then how are the all-India 
questions to be tackled? That is the 
question which has to be considered. 
There is no escape from this. Hindi 
alone can serve the all-India purpose 
and we have willy-nilly, whether we 
desire it or not, to carry out what the 
Constitution has prescribed and laid 
down for us in solemn terms.

Sir, some reference was also made 
to the examinations. I have said be
fore and I am repeating this state
ment so as to remove whatever linger
ing misapprehensions there may still 
be in this regard. So far as public 
examinations are concerned, we do 
not want anyone to be prejudiced or 
to be placed at a disadvantage on 
account of his being bom in a p.on- 
Hindi speaking area and his having to 
compete with thcwe who had been 
borne in the Hindi speaking areas. 
The examinations will be so held that 
the best of men can join our services 
and nobody, because of his ignorance 
of Hindi, should be left out if he it 
otherwise fit and deserves to be taken 
in our services. I do not see why after 
that there should be any concern or 
any apprehension in any quarters I 
had made a statement here sometime 
ago. Mr. Vallatharas referred to 
Rajaji's letter, but he did not gay 
that Rajaji issued this letter, which 
was a copy of my letter to Mm, to 
the Press in order to remove whatever 
misapprehensions there were. But I 
am sorry that Mr. Vlallaitharas still 
sticks to his old prejudices.

Slirl Vallatharas: Personally I have 
ho prejudice.

Pandit G. B. Paat: He has no pre
judice, but he has fallen into a 
bottomless pit where he can see no 
light and where it is not possible for 
him to see the light, because he is so 
much drowned in the pit below that 
no light can i>enetrate there; but he 
is a vigorous and I think a well-built
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[Pandit G. 3 .  Pant]
person and so I am not surprised. But 
so far as the language of Rajaji’s com
munication to the Press is concerned, 
it was intended to reassure people 
that there is no apprehension of any 
South Indian being put to any dis
advantage because the policy that 
the Government may follow in the 
matter of Hindi.

Several other questions were put as 
to what the Education Department is 
doing and what others are doing. I 
do not know if these questions are 
germane to the issue that is befo»-e us. 
Hon. Members all roamed over and 
beyond the fence; they did not con
fine themselves to the really relevant 
issues. If I were to follow them, I 
think no time would be left for other 
business. I have to respectfully sub
mit that I earnestly and in all hiimUity 
see the co-operation of every Mem
ber of this House and of every one 
living in the regions where Hindi is 
not the spoken language, in carrying 
out the aims and objectives which 
they and we together prescribed and 
laid down solemnly for our own and 
posterity’s guidance in this Con
stitution. If we apply ourselves to 
this task in that spirit, I hope that we 
will attain all that we desire within 
the next 10 or 15 years. But, I also 
appreciate the feeling to which ex
pression has been given here. If we 
want to accelerate the pace of Ilindi, 
then we have to win over those who 
are not familiar with Hindi today. 
We cannot in any way acceleratc the 
pace or the march onward faster lhan 
we are doing except with their fellow
ship, friendship and co-operation. We 
appeal to them to build a national 
language, national in the sense that 
that would be used by all people in 
this country, that would be the langu
age in which our Ambassadors will 
be allowed to present their credentials 
in foreign countries. It is hardly 
befitting our dignity when our nalioals 
in other countries have to present 
their credentials in English, i will 
just give a short story. The King

of Afghanistan was here, I am told, 
some time ago. There was a banquet 
here and speeches were delivered. The 
speech delivered by the representative 
of India was perhaps in Englisl  ̂ Then 
he said, I am surprised that you 
^ a k  in a foreign language; what 
does your independence mean? That 
is what I would like you to consider. 
That is the question Which is put to 
us by many others. So, in the cir
cumstances, let Us examine this ques
tion in a spirit of friendlmess for 
Hindi, with the realisaticm of the 
unity and oneness of our country. 
Parochial considerations and other 
petty matters which divide us from 
^ch other are not going to contribute 
toward the strengthening of the 
integrity and solidarity of our coimtry 
or our nation. We have all to com
bine together to find place for every 
one, to preserve our composite culture, 

^ o  enrich every element in it and to 
see that what comes out is really 
worthy of the great traditions and 
the still greater position which, lucki
ly ,^ur country has come to occupy in 
the international world today.

Mr. Demity-Speaker: I shall now 
out ^ ch  of the cut motion as hon. 
Members want me to put.

Slui N. B. ChowdliBzy: Nos, 8 and 
11.

Bfr. Depoty^peaker: The question
is:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 50,000” .

The motion was negatived.
Mr. Depoty-Speaker: The question

‘That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of
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Home Affairs’ 
Rs. 100.”

be reduced by

The motion was negatived.
Shri M. S. Gunipadaswamy: Cut

motion No. 14.
Mr. Deputy-Speaker; The question

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

The motion was negatived.

Is:
Mr. Deputy-Speaker; The question

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministr>' of 
Home Affairs’ be reduced by 
Rs. 100.”

The motion was negatived.

Mr. Deputy-Speaker: The question

"That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6*62,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Its . 100."

The motion wa,s negatived.

Mr. Deputy-Speaker: The question
m:

“That the demand lor a supple
mentary grant of a sum not ex
ceeding Rs. 6.62,000 in respect of 
•Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs* be reduce  ̂ by
ms. 100.**

Tfi€ motion was negatived.

Blr. Deputy-Speaker: The question
b:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
‘Miscellaneous Departments, and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

The motion was negatived,

Mr. Deputy-Speaker: The question

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 0»62,000 In respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The question

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

The motion was negatived.
Mr. Deputy-Speaker: The questiott

is:
“That the demand for a supple

mentary grant of a sum not ex
ceeding Rs. 6.62,000 in respect of 
•Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

The motion was negative^

Mr. Deputy-Speaker: Tne questicn
is:

“That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6,62,000 in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100.”

The motion was negatived.
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Mr. Deputy-Spcaker: The question
is:

*‘That the demand for a supple
mentary grant of a sum not ex
ceeding Rs. 6.62,000 in respect of 
”*Miscellaneous Departments and 
Expenditure under the Ministry of 
Home Affairs’ be reduced by 
Rs. 100 ”

The motion was negatived.
Mr. Deputy-Speaker: AU the cut 

motions are negatived. The question 
is:

“That a supplementary sum not 
exceeding Rs. 6,62,00 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1956, 
in respect of ‘Miscellaneous De
partments and Expenditure under 
the Ministry of Home Affairs’.”

The motion was adopted.

APPROPRIATION (NO. 3) BILL

The Minister of Revenue and .De
fence Expenditure (Shri A. C. 
Gnha): I beg to move for leave to 
introduce a Bill to authorise pay
ment and appropriation of certam 
further sums from and out of tne 
Consolidated Fimd of India for the 
service of the financial year 1955
56.

Shri N. B. Chowdhury (Ghatal) 
rose— ’

Mr. Deputy-Speaker: This is only 
motion for leave to introduce. Con  ̂
sideration stage is later.

The question is:

‘That leave be granted to In
troduce a Bin to authorise pay
ment and appropriation of cer
tain further sums from and out of the 
Consolidated Fund of India for

the service of the financial y«nr 
1955-56.”

The motion was adopted.

Sliri A. C. Guha: I introduce* th«
Bill and beg to move*:

“That the Bill to authorise 
payment and appropriation of
certain fui^her sums from and 
out of the Consolidated Fund of 
India for the service of the 
financial year 1955-56, be taken 
into consideration.”
Mr. Deputy-Speaker: Motion movett:

‘That the Bill to authorise 
payment and appropriation of
certain further sums tom  and 
out of the Consolidated Fund of 
India for the service of the 
financial year 1955-56, be taken 
into consideration.”

Of course, hon. Members know the 
limits,

Shri U. M. Trivedi (Chittor): 
beyond that

Mr.
minutes.

Di^ty-Speaker: Five

Shri U. M. Trivedi: This is a very 
peculiar position that in this case 
we have already spent the money 
out of the ConsoUdated Fund ol 
India and now appropriation takes 
place. In other words. It is not ex
actly appropriation, but it is some 
adjustment of misappropriatioD 
whicn has alrealy taken place.

Shri Gadgil (Poona Central): Post 
facto appropriation. Wliy not put it 
better?

Shri U. M. Trivedi: Our Constitu
tion does not provide for any process 
of post facto appropriation. We can 
only have appropriation. Once we 
have already spent the money, is 
this Appropriation Bill a l̂egal Bill 
or is it only taking some liberties

*Introduced and moved with the recommendation of the President.




